») R P 0
equiatio or ihe olve and ba D p0ara of India (Liquidatio 0Ce equiatio 0
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PARTICULARS DETAILS

Name of corporate debtor M/s. Vibha Agro Tech Limited

.| Date of incorporation of corporate debtor |10" May 1995

N[ Z2 9
= )

.| Authority under which corporate debtor is |Registrar of Companies (RoC),
incorporated / registered Hyderabad.

4.|Corporate Identity No. of corporate debtor|U24110TG1995PLC029318

5. |Address of the registered office and Flat No. 501, A & B Subhan Sirisampada, No.
principal office (if any) of corporate debtor | 6-3-1090/A/1 (Plot No. 12), Rajbhavan Road,
Somajiguda, Hyderabad - 500082

6. Date of closure of Insolvency Resolution Process |22.05.2026

7. |Liquidation commencement date of 22.05.2026
corporate debtor

8.|Name and registration number of the Dantu Indu Sekhar
insolvency professional acting as IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/
liquidator 12773

9. |Address and e-mail of the liquidator, 29-1401/6/1, Plot No 253, Road No 2 (West),
as registered with the Board Deen Dayal Nagar Ramakrishna Puram,

Neredmet, Hyderabad, Telangana ,500056.
E-Mail: indu.sekhar3@gmail.com

10.Address and e-mail to be used for Flat No 104, Kavuri Supreme Enclave,
correspondence with the liquidator Kavuri Hills, Hyderabad-500033, Telangana.
E-Mail: cirpvibha@gmail.com
11| Last date for submission of claims 21.06.2026 (30 Days from the Liquidation

Commencement Date)

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench-I, has ordered
the commencement of liquidation of M/s. Vibha Agro Tech Limited on 22.05.2026 under section
33ofthe IBC, 2016.

The stakeholders of M/s Vibha Agro Tech Limited are hereby called upon to submit their claims
or update their claims submitted during the CIRP with proof on or before 21.06.2026 to the
liquidator at the address mentioned againstitem No.10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other
Creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Claim forms can be downloaded from https://ibbi.gov.in/lhome/downloads under liquidation
process forms download section

Dantu Indu Sekhar

Liquidator

M/s VIBHA AGRO TECH LIMITED

Date: 26.05.2026 Regd. No: IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773
Place: Hyderabad AFA Valid till 31.12.2026
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ARCHIES LIMITED

Regd. Office; Plot No. 181-F, Sector-4, | M. T, Manesar, Gurugram, Haryana- 122050
CIM: L36555HRT1990PLCO41175
Web; www_archiesonline.com & www.archiesinvesiors.in
Email: archies@archiesonfine.com, Tek £97 124 4966666, Fax; +31 124 4065650
REVISED NOTICE

Revised Motice is hereby given pursuant to the provisions of Regulation 29 and 47 {14a) of

the SEBI [Listing Cbligations and Disclosure Reguiremanis) Regulabons, 2015, that a

meefing of Board of Direciprs of ARCHIES LIMITED {"Company”}, is reschedided and now

will be heid on Satwrday, J0th May, 2026 &t 12:15 P.M,, inter alia, 1o consider and approve

tha Audited Financial Results of the Company far the Cuarter and Year endad March 37, 2028

Information in this regard s also available on the websile of the Company e,

www archiesinvestors.in and on Ihe websile of slock gxchanges le
www.bseindla.com and www.nseindia.com.

For Archies Limited

Sd/-

Chiranjivi Ramuka

Company Secretary & Compliance Officer

Place; Wew Dathi
Date: 25.05.2026

TECH

mahincira
TECH MAHINDRA LIMITED

Registered Office: Gateway Building, Apollo Bunder, Mumbai — 400001
® CIN: L64200MH1986PLC041370
® Website : www.techmahindra.com @ Tel.: +91 020 40109111
® Email : investor.relations@techmahindra.com

Notice of 39" Annual General Meeting to be held through Video
Conferencing/any other Audio-Visual Means

Notice is hereby given that the Thirty-Ninth Annual General Meeting (‘“AGM”)
of the Members of Tech Mahindra Limited (“the Company”) is scheduled to be
held on Friday, 17" July, 2026 at 3.30 p.m. (IST) through Video Conference
(“VC”) any Other Audio Visual Means (“OAVM”) to transact the businesses, as
setoutin the notice of the AGM. The AGM will be convened in compliance with
the applicable provisions of the Companies Act, 2013 (“the Act”) read with
Rules made thereunder, the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 (“SEBI Listing Regulations”) and the
relevant circulars issued by the Ministry of Corporate Affairs (‘MCA”) and the
Securities and Exchange Board of India (“‘SEBI”) in this regard. Members
attending the meeting through VC/OAVM shall be counted for the purpose of
reckoning the quorum under Section 103 of the Act.

The Notice of the AGM along with the Integrated Annual Report for FY 2025-26
will be sent within prescribed timelines through electronic mode (e-mail) to all
those Members and persons entitled to receive the same, whose e-mail
addresses are registered with the Company/its Registrar to an Issue & Share
Transfer Agent - MUFG Intime India Private Limited (“RTA” or “MUFG
Intime”)/Depository Participants (“DP”). A letter, providing web-link with the
exact path of accessing the Integrated Annual Report, will be sent to those
Members who have not registered their e-mail addresses. Hard copy of the
Notice of the AGM and Integrated Annual Report will be provided to Members
upon request.

Notice of Book Closure, Record Date and Final Dividend FY 2025-26

The Board of Directors have at their meeting held on 22" April 2026,
recommended Final Dividend of Rs. 36/- per equity share of Rs. 5 each fully-
paid (720%) for approval of the Shareholders at the ensuing AGM. Pursuant to
the provisions of Section 91 of the Act read with Rules framed thereunder and
Regulation 42 of the SEBI Listing Regulations, Notice is hereby given that the
Register of Members and Share Transfer Books of the Company will remain
closed from Wednesday, 1% July, 2026 to Friday, 3° July, 2026 (both days
inclusive) for the purpose of entitlement of payment of Final Dividend. The
Record Date for entitlement of Final Dividend, if approved is Friday, 3 July,
2026. Further in terms of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) (Fifth Amendment) Regulations,
2025, effective 19" November, 2025 the Final Dividend for FY2025-26 if
declared at the AGM, will be paid by the Company on or before 14" August,
2026 electronically only, to those shareholders or their mandates, whose
names appear as Beneficial Owners in the list of Beneficial Owners to be
furnished by NSDL and Central Depository Services (India) Limited (for
shares held in dematerialized form) and as Members in the Register of
Members of the Company (for shares held in physical form), as at the end of
the business hours on Friday, 3" July 2026 (‘Record Date”).

Hence, Members are requested to keep their KYC viz. PAN (Aadhaar
seeded), Bank Account Details viz. name of the bank and branch details, bank
account, MICR code, IFSC etc., Mobile Number, Postal Address and
Specimen Signature registered/updated well before Friday, 3° July 2026.

Members holding shares in physical form can update their above information
by sending request letter along with duly filed and signed Form ISR-1, ISR-2,
original cancelled cheque, self-attested copy of PAN card and address proof
to MUFG Intime at Block No 202, Akshay Complex, Near Ganesh Temple, Off
Dhole-Patil Road, Pune - 411001 or through email at
Investor.helpdesk@in.mpms.mufg.com Members holding shares in demat
formare requested to reach out to their respective Depository Participants.

Members may note that the Final Dividend, if declared, will be subject to
deduction of withholding tax ("TDS") by the Company as per the rates
applicable to each category of Members as on the Record Date. To enable the
Company to determine and deduct appropriate TDS, Members are requested
to submit their tax exemption forms and supporting documents along with the
self-attested copy of PAN to the Company's RTA at
https://web.in.mpms.mufg.com/formsreg/submission-of-Form-121-41.html
by Friday, 3° July, 2026 (upto 6.00 p.m. IST). No communication on tax
determination/tax deduction/request to pass on credit to person other than
registered Member, shall be entertained post Friday, 3° July, 2026.

Notice for Transfer of Equity shares of the Company to the Investor
Education and Protection Fund (“IEPF”)

In terms of the provisions of Section 124(6) of the Act and the Investor
Education and Protection Fund Authority (Accounting, Auditing, Transfer and
Refund) Rules, 2016, (“IEPF Rules") as amended from time to time,
Dividends, if not encashed for a period of 7 years from the date of transfer to
Unpaid Dividend Account of the Company, are liable to be transferred to the
|EPF. The shares in respect of which dividends have remained unclaimed for
7 consecutive years from the date of transfer to unpaid dividend account shall
also be transferred to IEPF. Further, all future benefits/dividends on such
shares shall also be credited to IEPF.

Members are requested to claim their dividends from the Company within the
stipulated timeline.

Notice is hereby given that the last date to claim unclaimed
dividends pertaining to Final Dividend for FY 2018-19 before transfer of such
dividend to IEPF, is 4" September, 2026. Details of shareholder-wise
unclaimed dividends and shares which are due to be transferred to
IEPF is available on the Company's website at the weblink
https://www.techmahindra.com/investors/shareholder-information/.

In case no valid claim is received from the concerned shareholders by
21% August, 2026, the Company shall proceed to transfer the unclaimed
dividends and/or shares to the IEPF Authority, in compliance with [EPF Rules.
Upon transfer, no claim shall lie against the Company in respect of such
unclaimed dividends and shares transferred to [EPF.

Notice of 2" Saksham Niveshak — 100 Day Campaign by IEPF Authority
from 1% April, 2026 to 9" July, 2026

Investor Education and Protection Fund (“IEPF”) Authority vide its intimation
dated 27" March, 2026, has launched a 2" Saksham Niveshak Campaign for
100 days, to enable shareholders to claim their unpaid/unclaimed dividends,
thereby preventing transfer of such dividend(s) and corresponding shares to
|[EPF. As part of the initiative, all shareholders who have not claimed their
dividend(s) for any financial years from FY 2018-19 to FY 2025-26 are
requested to update their KYC, if not updated and claim their unclaimed
dividend(s) at the earliest possible.

Further details in this regard are available on the Company's website at
https://www.techmahindra.com. To support the success of this campaign,

concerned shareholders are requested to take timely action before 9" July,
2026.

For TECH MAHINDRA LIMITED

Sd/-
Place : Mumbai Ruchie Khanna
Date : 25" May 2026 Company Secretary

NOTICE

FORMB

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s. VIBHA AGRO TECH LIMITED

PARTICULARS DETAILS

1. |Name of corporate debtor

M/s. Vibha Agro Tech Limited

2. | Date of incorporation of corporate debtor 10" May 1995

3. | Authority under which corporate debtor is |Registrar of Companies (RoC),
incorporated / registered Hyderabad.

4. Corporate Identity No. of corporate debtor|U24110TG1995PLC029318

5. |Address of the registered office and Flat No. 501, A & B Subhan Sirisampada, No.
principal office (if any) of corporate debtor |6-3-1090/A/1 (Plot No. 12), Rajbhavan Road,
Somaijiguda, Hyderabad - 500082

6. Date of closure of Insolvency Resolution Process | 22.05.2026

7. Liquidation commencement date of 22.05.2026

corporate debtor

Dantu Indu Sekhar
IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/
12773

8.|Name and registration number of the
insolvency professional acting as
liquidator

9.|Address and e-mail of the liquidator,
as registered with the Board

29-1401/6/1, Plot No 253, Road No 2 (West),
Deen Dayal Nagar Ramakrishna Puram,
Neredmet, Hyderabad, Telangana ,500056.
E-Mail: indu.sekhar3@gmail.com

10JAddress and e-mail to be used for
correspondence with the liquidator

Flat No 104, Kavuri Supreme Enclave,
Kavuri Hills, Hyderabad-500033, Telangana.
E-Mail: cirpvibha@gmail.com

1

—_

| Last date for submission of claims 21.06.2026 (30 Days from the Liquidation

| Commencement Date)

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench-I, has ordered
the commencement of liquidation of M/s. Vibha Agro Tech Limited on 22.05.2026 under section
33 ofthe IBC, 2016.

The stakeholders of M/s Vibha Agro Tech Limited are hereby called upon to submit their claims
or update their claims submitted during the CIRP with proof on or before 21.06.2026 to the
liquidator at the address mentioned againstitem No.10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other
Creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Claim forms can be downloaded from https://ibbi.gov.in/home/downloads under liquidation
process forms download section

Dantu Indu Sekhar
Liquidator
M/s VIBHA AGRO TECH LIMITED

Date: 26.05.2026 Regd. No: IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773

Place: Hyderabad

@ GE VERNOVA

GE VERNOVA T&D INDIA LIMITED
(Formerly known a5 GE T&D India Limited)
(GIN: L311020L1957PLCT93993)
Registered OHice; 8-18, Frst Flogs, Okhla Indusiral Araa, Phase i
Mew Delhi-110020 | Tel No. @ +81 120 5021500
Email id: secratarial. complianca@yevernova.com
Website: htips.fwww gevernova.com/regions/asiain'pevernova-td-india

NOTICE TO SHAREHOLDERS

Transfer of equity shares of the Company to Investor Education
and Protection Fund (IEPF)

ROTICE 5 hersby given to the sharsholders of GE Vemaova TAD India Limiled {Formerly
krvown a5 GE TED India Limded) (“the Company”) that pursuant to Section 124(6) of the
Companies Acl, 2013 (the "Act”) and the Investor Education and Protection Fund
Authority [Accounting, Audit, Transfer and Refund) Rules, 2016, as amended from bime to
time (harsinafter called ‘the Rules'), all shares in respect of which dividend has not been
paid orclaimed for seven (7] consecutive yvears ormore, by any shareholder|s) shall liable
to be fransferred by the Company io the dematl account of the Investor Education and
Protection Fund Authority {IEFF Authority’)
In pursuance fo the Rules, the Company has sentinbimation to all the shareholders althe
latest svadable address who have not claimediencashed final dridend for the financial
year ended 317 March, 2019 onwards and whose shares are liable to be transferred to
[EPF Authondy,
Complete detags of such shareholders including their names, folio pumber or DF 1D-
Client |0 and the number of sharels) due for ransfer are also available on the website of
the comipany hitps:waw. gevemnova.comiregions’asialin'gevernova-id-india,
Sharehoiders) are requestad bo verify details of their share(s) liable to be fransferred to
the IEPF Authority.
Motice is further given to afl such shareholderl s} o forwand the requisite documents o the
Fegisirars & Share Transfer Agent, M's. MUFG Infime India Private Lirnitad {Formerly
known: ag Link fntime India Privale Limited), Unit- GE Vernova TED India Limited, Rasoi
Court, 5 Floor, 20 8ir B N Mukhesiee Road, Kolkata-700001, Tal No. 033-68066200.
E-mail: investor helpdaski@in.mpms mufgcom latest by Awgust 17, 2026 for claiming the
unpaid funclaimad dividend for the year ended March 31, 201%-and ciwiards so that the
shareswill nod ba ransferned to IEPF Authoriby.
Ini the event, no valid claim is received from such Shareholders, the Company will fransfer
the sharas fo the [EPF Autharity in tarms of the aforesaid Rules.
shareholden s) candaim back the share(s) so fransferred as wellas undaimad dividends
and corporate benefits accruing. on such shares, if any, from the [EPF Authority by
fellowing the process prescribad in the Rulas, No claim shall lie against the Company with
raspact o the unclaimed dividends and shareds) Iransferred to the IEPF pursuant to the
Rules
In case shareholderis) have any query on the subject matlar-and the Rules, thay may
ponlact Company's Registrars & Share Transfar Agent, Mis. MUFG Intime India Private
Limited |Farmerty known as Link Intime India Private Limited), Rasal Cour, 5° Floar, 20
Sir B N Mukheriee Road, Kolkata-700001, Tel Mo, D33-65086200, E-mail: Investor heip
deskd@ in.mpms mulg.com.

For GE Vernova T&D India Limited
(Farmerdy known as GE T&D India Limited)

Place: Noida
Date: May 25, 2026

Shwela Mehta
Company Secretary

AFA Valid till 31.12.2026 §

GODAVARI BIOREFINERIES LIMITED

CIN: L67120MH1956PLC009707
Regd. Off. : Somaiya Bhavan, 45/47, M G Road, Fort,
Mumbai - 400001 Website: www.godavaribiorefineries.com,
Email: investors@somaiya.com, Tel.: 022-61702100

Godavar

L LT

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

Notice is hereby given that Godavari Biorefineries Limited (‘the Company) is seeking
approval of the Equity shareholders (“Members) of the Company by way of postal ballot
through remote e-voting on the following resolutions: -

IType of Resolution | Description of Resolution
pecial Re-appointment of Mr Nitin Mehta (DIN: 09174633) as an
Independent Director
pecial Re-appointment of Dr Sangeeta Srivastava (DIN 00480462) as 4

Whole Time Director, designated as an Executive Director

The postal ballot notice ('Notice) is available on the website of the Company at
www.godavaribiorefineries.com, the website of the National Securities Depository Limited
(NSDL) at www.evoting.nsdl.com and on the website of the Stock Exchanges, i.e. BSE
Limited (BSE) at www.bseindia.com and National Stock Exchange of India Limited (NSE)
atwww.nseindia.com
In Compliance with the provisions of the Companies Act, 2013 and the General Circular
No. 14/2020 dated 8th April, 2020, 17/2020 dated April 13, 2020, and subsequent circulars
issued in this regard, the latest being 3/2025 dated September 22, 2025, issued by the
Ministry of Corporate Affairs (collectively called MCA Circular) and Regulation 44 of the
Securities and Exchange Board of India (Listing Obligation and Disclosures Requirement)
Regulation, 2015, the Company has sent the postal ballot notice on 25th May, 2026 ONLY
through electronic mode to those members whose emails address are registered with the
Registrar and Transfer Agent / Depositories/ Company and whose name are recorded in
the Register of members/ List of beneficial Owners as received by the Company from
Depositors/MUFG Intime India Private Limited, the Company's Registrar and Transfer
Agent (RTA), as on 15th May, 2026 (Cut-off date). Accordingly, physical copy of the Notice
along with the Postal Ballot Form and a pre-paid business reply envelope has not been
sent to the members for this Postal Ballot. The Company completed the dispatch of the
said notice on May 25, 2026.
The Company has engaged the services of NSDL to provide remote e-voting facilities to its
members. The remote e-voting period commences on Friday, 29th May, 2026, 2026, from
9.00 am (IST) and ends on Sunday, 28th June, 2026, at 5.00 pm (IST). The e-voting
module shall be disabled by the NSDL thereafter. The voting rights of the members shall
be in proportion to the equity share held by them in the paid-up equity share capital of the
Company as on the cut-off date. Once the vote on the resolution is cast, the member will
not be able to change it subsequently. Please note that communication of assent or dissent
of the members would only take place through the remote e-voting system. Only those
members whose names are recorded in the Register of Members / List of Beneficial
Owners maintained by the Depositories as on the cut-off date will be entitled to cast their
votes by remote e-voting.
To facilitate members to receive this notice electronically, the Company has made
arrangements with RTA for the registration of email addresses in terms of the MCA
circulars. Members who have not registered their email addresses with their depositories
may register the same with RTA on or before 5.00 PM on 19th June, 2026 basis which the
NSDL will provide the members with a copy of the Notice. The procedure for regular e-mail
addresses with RTAand the procedure for remote e-voting are provided in the Notice.
The Board of Directors of the Company has appointed Mr Tushar Shridharani (FCS 2690,
CP No. 2190) of M/s. Tushar Shridharani and Associates LLP, Practising Company
Secretaries, as the scrutinizer to scrutinise the postal ballot process in a fair and
transparent manner.
The scrutinizer will submit his report to the Chairman of the Company, or any other person
as authorised by the Board, after scrutiny of the vote cast on the result of the postal ballot
within two working days of the conclusion of the e-voting conducted by postal ballot. The
scrutinizer's decision on the validity of the votes cast will be final. The result of the voting
conducted by postal ballot, along with the Scrutinizer's Report, will be made available on
the website of the Company and the website of the NSDL, and intimated to the BSE and
NSE where the securities of the Company are listed within two working days of the
conclusion of the e-voting for postal ballot. Additionally, the results will also be placed on
the notice board of the Registered Office of the Company.
In case of any queries, Members may write to the company at investors@somaiya.com.
The Members can also refer to the FAQ for shareholders and e-voting user manual for
shareholders available at the download section of www.evoting.nsdl.com or call in toll-free
number 022-48867000 or by sending a request to evoting@nsdl.com
For Godavari Biorefineries Limited
Sd/-
Samir Somaiya
Chairman and Managing Director
(DIN 00295458)

Place : Mumbai
Date : 26" May, 2026

SACHEEROME LIMITED

CIN: L748990L19582PLC040258
Registered Office: ¥- 4 Okhila Industrial Area Ph-ll, New Delhi-110020

Wabsite: www.sachearome.com, E-mail: secretarialiiisachearoma.com,
Tel: 011-47311111

EXTRACT DF AUDITED FINANCIAL RESULTS
FOR THE HALF YEAR AND FINANGIAL YEAR ENDED 31 MARCH 2026
{Pursuani to Beguiaban 471 b) of the SEBI [Listing Obfigations and Disclosure Reguirements]
Regulations, 2016) ¥ in Lakhs axcept EPS)

parcutars Pl B S Yo o
[ Auditad) {Audited) | (Audited)

Tatal Income fram Operations 7.B06.30 15,628 56 | 10.868.45

Met Profit|Loss) before Tax and

Excaplicnal Hams 1,809.51 3.808.56 2, 142.00

Mat ProfitfLoss) before Tax alier

Excaplicnal Hams 1,802.51 3.808.58 2,342.00

Mot Profit{Loss) after Tax 1,350.43 2.844.11 158811

Total Comprahensive Incoma 1,350.43 2.844.11 1,588.11

Paid-up Equity Share Capital 223728 2.237.28 1,633.20

Reserves (axcluding Revaluation

Rasarve) 1260512 4. 55%.50

Earnings Par Shara

(Face Value Bs. 104- aach) G0 13.43 B4

Basic & Diluted 5. 1344 2 k=

Mote:

1. The abave s an axtract of the detailed Audsled Finandcal Basults for the hall year aod
fmancial year endad 31 March 2026 filed with the Stock Exchangs pursuani to
Regulation 33 of the SEBI {Listing Obligaticns and Disclosure Reguiremenis)
Ragulations, 2015,

2. The full Tormal of the Auvdited Financial Rasulls s availabla on the wabsite af tha
Stock Exchange at www.nseindia.com and on the websils of the Company ai
WAL, S e R 2, T

3. The above Audited Financial Results were reviewed by the Audit Commitles and
approvad by the Board of Directors at s mesating held on 2605 2026

4. The Slatulory Auditors have sxprassed an Unmodified Qpinion on the aloresai
Audited Financial Resulis,

FOR SACHEEROME LIMITED

Sd/-

MAMNOJ ARORA

CHAIAMAN & MANAGING DIRECTOR
DIN: 01811530

DATE: 25.05.2026
FLACE: NEW DELHI

HINDUSTHAN TEA & TRADING COMPANY LIMITED

CIN: L51226WB1354PLC022034;
Registered Office: 5, J.B.5. Halden Avenue, 1st Floor, Silver Arcade,

Kolkata- FO0105; Telefax: 2251-7051 / 7054 ! T055;
E-mail: hema.aditi@rediffmall.com; Website: www. hindusthantea.com

RESULT OF POSTAL BALLOT

Purswant lo the provisions of Saction 110 of the Companies Act. 2013 read with the
Companies [Management & Administration) Rules, 2014, as amended, the approval
af the Sharshodders was sought for Voluntary Delisting of Equity Shares of the
Company from the Caloutta Stock Exchange Limited i.e.. the only Stock Exchange
i (b @guily shares of e Company ang presently Bslad, inlarms of Securilsss and
Exchange Board of India (Delisting of Equity Shares) Regulations, 2021 as amended
{hareinafier cafled the “Delisting Regulations"), a3 specified in the Posial Ballot
Mabce dated April 16, 2026 read with Special Resolution and Explanatory Slatemean
attached thereto

Mr. Sadesh Mehta, Chief Financal Officer of the Company, has annaunced the resglts
of the Postal Ballot on the basis of the Scrutinizer Repor dated Friday, May 22, 2026
susbmitted by M Alok Purchit, Proprietor of Mis, Alok Purohit & Associales, Peer
Rewiawed Practicing Company Secretany, Membership Mo A48T34, C P Mo 21757,
appointed in accordance with the provisions of the Companies Act, 2013 .and the rules
made thersunder The followng resclt of the e-vobng waes announced at the
Rigistared CQice of Iha Company.

A summary of the Postal Ballot votes recelved |5 ghven below:

RAS RESORTS AND APART HOTELS LIMITED
(CIN: L45200MH1985PLC035044)
Rosewood Chamber 99/C Tulsiwadi Tardeo,Mumbai Maharashtra, India 400034
Website: https://www.rrahl.com/ | Email: companysecretary@rasresorts.com

NOTICE OF POSTAL BALLOT

Notice is hereby given pursuant to Section 110 and other applicable provisions, if any,
of the Companies Act, 2013 (“the Companies Act”) read with Rule 20 and Rule 22 of the
Companies (Management and Administration) Rules, 2014 (including any statutory
maodification(s) or enactment thereof for the time being in force) (“the Rules”), in relation
issued by the Institute of Company Secretaries of India and all other applicable rules
framed under the Companies Act, Regulation 11 and other applicable provisions of the
Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021
(“Delisting Regulations”), the applicable regulations of Securities and Exchange Board
of India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“Listing
Regulations”), Secretarial Standards on General Meetings issued by the Institute of
Company Secretaries of India (“SS -2”), each as amended, and in accordance with the
requirements prescribed by the Ministry of Corporate Affairs (‘MCA) for holding general
meetings/conducting postal ballot process through e-voting vide General Circular Nos.
14/2020 dated April 8, 2020, 17/2020 dated April 13, 2020, and subsequent circulars
issued in this regard the latest being 03/2025 dated September 22, 2025, issued by the
Ministry of Corporate Affairs, Government of India, (collectively referred to as the “MCA
Circulars”), and other applicable provisions, if any, including any statutory modification(s),
amendment(s) or re-enactment(s) thereof for the time being in force and as may be
enacted hereinafter, (“Notice”) to the members of RAS RESORTS AND APART HOTELS
LIMITED (“Company”), to consider and if thought fit to pass the resolution for voluntary
delisting of Equity Shares having face value of Rs. 10/- (Rupees Ten only) each (“equity
shares”) of Ras Resorts And Apart Hotels Limited from BSE Limited, where presently
the equity shares of the company are listed, in accordance with the Securities and
Exchange Board of India (Delisting of Equity Shares), Regulations 2021 as a Special
Resolution, by way of a postal ballot through remote e-voting process only.

In accordance with the MCA Circulars, the notice of postal ballot along with the explanatory
statement (“Postal Ballot Notice”) has been sent via electronic mode on Monday, May
25, 2026, to all those Members whose names appear in the Register of Members/List
of Beneficial Owners as on Friday, May 22, 2026 (“Cut-off Date”) and whose e-mail
address are registered with the Company/Depositories.

The Postal Ballot Notice can also be accessed on the website of the Company at hitps:/
/www.rrahl.com/ , websites of the Stock Exchange i.e. BSE Limited (‘BSE’) at
www.bseindia.com and on the website of National Securities Depository Limited (‘NSDL)
at www.evoting.nsdl.com.

In accordance with the provisions of the MCA Circulars, the Members can vote only
through the Remote E-voting process. Accordingly, the Company has engaged the services
of NSDL for providing e-voting facility to the Members to cast their votes electronically.
Further, physical copy of the Postal Ballot Notice along with Postal Ballot forms and pre-
paid business envelope is not being sent to Members.

Members may refer to the detailed procedure and instructions for Remote E-voting
provided as part of the Postal Ballot Notice. The e-voting period is as follows:

PSP Projects Limited

CIN: L45201GJ2008PLCO54868
Regd. Office: "PSP House", Opp. Celesta Courtyard,
Opp. lane of Vikramnagar Cobony, Iscon-Ambli Road, Ahmedabad, Gujarat- 330058
Website: www.pspprojects.com, Email: grievance@pspprojects.com

18" Annual General Meeting

I PsP |

TR |
=

The Eighteenth(18") Annual General Meeting ("AGM”) of the members of the
Company will be held through Video Conferencing ("VC") / Other Audio-Visual
Means ("DAVM™) on Saturday, June 27, 2026 at 11:00 A.M. IST, in
compliance with all the applicable provisions of the Companes Act, 2013 and
the Rules made thereunder and the Secunties and Exchange Board of India
{Listing Dbligatien and Disclosure Requirements) Regulations, 2015, read with
all applicable circulars on the matter issued by the Ministry of Corporate Affairs
{"MCA") and Securities and Exchange Board of India ("SEBI”) to transact the
business set out in the Notice convening the 18" AGM. Members participating
through the VC/0AVM facility will be reckoned for the purpose of quorum under
Section 103 of the Companies Act, 2013 {"the Act”™).
Electromc copy of the Naotice of the 18" AGM and the Annual Report for the
Financial Year 2025-26 will be sent by email to all those members of the
Company whose e-mail addresses are registered with the
Company/Depository Participantis). A letter containing the web link including
the exact path, for accessing Annual Report for the RY. 2025-26 will be sent at
the registered address of the shareholders whose e-mail address are not
registered. The Annual Report will also be available on the Company's website
al wwiw.pspprojects.com and on the website of the Stock Exchanges i.e. BSE
Limited {"BSE") and Mational Stock Exchange of India Limited {"MSE") at
www bseindia.com and wwwonseindia.com respectively, and on the website
of National Securities Depository Limited at www.evoting.nsdl.com.
Members holding shares of the Company and who have not registered/updated
their e-mail address with the Depository Participants are reguasted to
register/update their e-mail addresses with their Depository Participants at the
earliast,
As 100% Shares of the Company are held in demat mode, members are
requested to register / update their complete bank detaits with their Depository
Participant{s) by submitting the requisite doocuments.
Members can cast their votals) on the business as set out in the Notice of the
18" AGM through electronic vating system ("e-voting”) of NSDL. The manner
of voting including voting remotaly (“remote e-voting”) by Members holding
shares in dematanialzed mode and also for members who have not registered
their e-mail address has been provided in the notice of the 18" AGM. Members
attending the AGM who have not cast vote(s) by remote e-voting will be able to
vote electronically during the AGM.
Members are requested to carefully read all the Notes set out in the Motice of
the 18" AGM and in particular instructions for joining the AGM, manner of
casting vote through remote e-voting or through e-voting system in the AGM.
By order of the Board of Directors,
PSP Projects Limited
Sd/-
Pooja Dhruve

Company Secretary & Compliance Officer
Membership. No.: A48396

Place : Ahmedabad
Date : May 25, 2026

Commencement of Remote E-voting | Tuesday, May 26, 2026 from 9:00 a.m. (IST)

5l Votes f By Physical | By Electronic | Total Mo. of | % of votes polled an

Mo.| casted Ballot Voting Valid Votes | outstanding shares
1 Favour 1] 1,552,200 i .EETEEIE- B4.96
2. | Against 1] 0 0 000
Total | ] 1,59, 200 1,509,200 G4.98

Special Resolution for Cefsting of Equity Shares

Resolutign required: (QrdinarySpecial) frcin Bhe Calcutta Slock Exchangs Limited

Whether Promotan Promaber Grodp ank

interested inthe agenda / Reaolution? Ves
Calegory MNo,of | Modeof | No.of | Ysofvotes | Noof | Me.of | Sed | "hof

shares waking voles | polledon |vaolesin | voles |volesing voles
held polled |outstanding| favour |agsinst| favaur | againsd

shaties aF weles on voles
polled | poled
Promoter and E-valing | 28430 10K 29,4080 { {000 | 000

Promoter 29,400 e
Group F'Ef;,'ncf" 0 0.00 i o | ooo | o0
Sub Total (&) 29,400 200400 | 910050 | 29400 ] f00.00 0.50
Public- 0 E-vating il .00 ] { (KK .00
Institutions Fh i
.!ll'gll-.\'lg ] n n i W f

____________ | | Batat | ° - : o Bt o,
Sub Total (B) [] 1] .04 0 0 0.0 0.0
Public E-voling [1.29800] ©0.20 [125800] o 10000 0.0

shareholders | 215600 prosie
ko] M 0.00 B o | ooo | om0
Sub Tatal (C) | 115600 1208000 ©0.20 (9208000 O | f00.00| 0.00
Tatal 245,000 1.59.200f Ba58 (1502000 O 100.00( 0.00
NOTE:

The terms “Public Sharsholdera” and “Promoiers” have the same meaning &
assignasd o hem under thi DelEling Regulations
i. The total valid votes casted by the Public Shareholders in favor of the proposed
resaiutian are mose than o bimes af the valkiad votes casied by the Public shareholders
s regpuirad under Celisting Regulations
Accordingly, the Spacial Resclution as sat out in the Postal Ballot Notice dated April 15,
A28 was declared as approved and passed wilh requisde majority as requined under
Ragqulation 11(4) of the Dalisting Regulations.

By Order of the Board

For Hindusthan Tea & Trading Company Limited
Sdi-

Sailesh Mehta

Chiaf Financial Officer

Date: 26.05.2026
Flace; Kolkata

epaper.ﬁnan{:iaiexpress.mrr‘. .

Conclusion of Remote E-voting Wednesday, June 24, 2026 at 5:00 p.m. (IST)

Members are requested to note that Remote E-voting shall not be allowed beyond 5:00
p.m. (IST) on Wednesday, June 24, 2026 and the facility shall be disabled by NSDL
thereafter. Once the vote on aresolution is cast by a Member, the Member shall not be
allowed to change it subsequently.
A person whose name appears in the Register of Members/List of Beneficial Owners
as on the Cut-Off Date shall only be entitled to avail the facility of Remote E-voting and
vote electronically. Voting Rights shall be reckoned on the paid-up value of equity shares
registered in the name of the Members as on the Cut-off Date. A person who is not a
Member as on the Cut-off Date should treat the Postal Ballot Notice for information
purposes only.
Members who have not registered their email address are requested to register the
same in respect of shares held in demat mode with the concerned Depositary Participant
and in respect of shares held in physical mode, by writing to M/s Satellite Corporate
Services Pvt. Ltd, the Registrar and Transfer Agent of the Company, by postto A 106 &
107, Dattani Plaza, East West Compound, Andheri - Kurla Rd, Safed Pool, Saki Naka,
Mumbai, 400072 or email to service@satellitecorporate.com.
Instructions on the process of Remote E-voting are provided as part of the Postal Ballot
Notice.
Pursuant to Rule 22(5) of the Rules, the Board of Directors of the Company has appointed
Ms. Jigyasa Ved (F6488) or failing her Ms. Urvashi Pandya (F11797) of Parikh &
Associates, Practicing Company Secretaries as the scrutinizer to conduct the Postal
Ballot e-voting process in a fair and transparent manner and they have communicated
their willingness to be appointed and will be available for the said purpose.
The Scrutinizer will submit the report to the Chairman and/or to the Company Secretary
after the completion of scrutiny, and the result of the voting by postal ballot through the
Remote E-voting process will be announced by the Chairman and/or to the Company
Secretary authorised by her and will also be displayed on the website of the Company
at https://www.rrahl.com/ , besides being communicated to the Stock Exchanges,
Depositories and the Registrar and Share Transfer Agent.
In case of any queries, you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders available at the download
section of www.evoting.nsdl.com or call on.: 022 - 4886 7000 or send a request to
evoting@nsdl.com.
For RAS RESORTS AND APART HOTELS LIMITED
Sd/-
VISHAMBER SHEWAKRAMANI

Date: May 26, 2026 Managing Director

Place: Mumbai

DIN: 00021163 ]

THERMAX LIMITED

Regd. Office: D-13, M.1.D.Cindusinai Area,
R.D.Aga Road, Chinchwad, Pune-411019
Phone: +91-20- 66051200

II E-mail: cservice@thermaxglobal com

THERMAX CIN: L29299PN1980PLC022787
s Notice To Shareholders T

Transfer of Equity Shares of the Company to
Investor Education and Protection Fund (IEPF)

Mofica 1s hereby given that pursuant to the provisions of Section
124(6) of the Companies Act, 2013, read with the Investor Education
and Protection Fund Authonty (Accounting, Audif, Transfer and
Refund) Rules, 2016 {"the Rules”) the dividend declared for the
financial year 2018-19, which remained unpaid or unclaimed for a
pariod of seven yvears will be credited to the IEPF in September
2026. The corresponding shares on which dividend was unpaid or
unclaimed for seven conseculive years will also be transferred as
per the procedure selout in the Rules

The Company will not transfer such shares to the IEPF where there
is a specific order of Courl/tribunal restraining transfer of such
shares or where the shares are hypothecated /pledged under the
Depositorias Act, 1996.

The Company has sent separate notices to the concerned
shareholders whose shares are liable to be transferred lo IEPF
under the Rules for taking appropriate action. The details of the
shareholders whose shares are liable to be transferred to IEPF are
available on the Company's website: https:/lwww.thermaxglobal.
com/investorsl/iepf-investor-education-protection-fund
Shareholders holding shares in physical form and whose shares are
fiabie to be transferred (o IEPF, may note that the Company would
be issuing duplicate share certificate(s) in lieu of the original heald by
them for the purpose of transfer of shares to |IEPF and upon such
issue, the Company shall inform the depository by way of corporale
aclion to convert the duplicate share certificates into DEMAT form
and transfer in favour of IEPF. The original share certificate(s) which
are registered in the name of original shareholders will stand
automatically cancelled and be deemed non-negotiable.
Shareholders holding shares in dematerialized form and whose
shares are liable to be transferred to |IEPF, may note that the
Company shall inform the depository by way of corporate action for
transfer of shares in favour of the DEMAT account of the IEPF,

shareholders may note that bath the unpaid or unclaimed dividend
and the shares transferred to |EPF can be claimed from IEPF
Authority by making an application in the prescribed Form IEPF-5
online and sending the physical copy of the requisite documents
enumerated in the Form |IEFPF-5, to the Nodal / Deputy Officer of the
Company. In case the Company does not receive any
communication from the concemed shareholders by September 1,
2026, the Company shall transfer the unpaid or unclaimed dividend
and shares to the IEPF as perthe Rules.

Far any information/ clarification on this matter, the shareholders
may contact the Company's Registrar and Transfer Agents al KFin
Technologies Ltd., Selenium Tower — B, Plot No. 31 & 32,
Gachibowli, Financial District, Nanakramguda, Serilingampally,
Hyderabad — 500 032; Tel: 1800 309 4001; WhatsApp Number: (91)
910 009 4099, E-mail: einward.ris@kfintech.com; Website:
www kfintech.com

Investors are informed that the SEBI vide its circular dated January
30, 2026, introduced a special window from February 05, 2026 to
February 04, 2027 to enable transfer-cum-dematenalisation of
physical securities which were sold/purchased prior to April 01,
2019. Eligible shareholders may avail of this opportunity.

For Thermax Limited
Sdf-

Sangeet Hunjan
Company Secretary and Nodal Officer

Date : May 25, 2026
Place: Pune
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or 12 years, Hemant

Modi kept performing

without a pause. What

he did on camera not

only paid his bills, it
also kept him out of jail. From
Ahmedabad’s stages to Mumbai’s
film sets, he had a dozen names.
Spandan Kumar one day Span-
dan Modi the next. Twinkle Dave,
when he wanted to sound like a
starr He chased auditions, sent
portfolios to producers, took any
role anyone would give him.

What none knew was that He-
mant Modi was a murder convict
who had in 2014 walked out of
prison on a 30-day parole and never
returned. Simce then, the parole
jumper 1s said to have acted 1n six
Hindi films, one South Indian pro-

duction, 10 Gujarati films,
27 TV commercials,

MANY FACES

OF HEMANT MODI: Modi
used multiple aliases and acted
in several big ticket films

26 stage dramas, more than 3,000
stage shows, and 14 short films. He
ran a YouTube channel, Amdavadi
Uncle, on which he uploaded audi-
tion videos. He even put up pertfor-
mance clips on Instagram.

Playing Innocent

Police also got a taste of his acting
chops, when they finally turned
up to arrest Modi from a rented
house in Ahmedabad’s Gheekanta
area on May 20. The 54-year-old,
cops say, nearly convinced them
that they had got the wrong man.
“When we approached him, he
behaved like a law-abiding citizen,
politely objecting to his arrestin a
manner that even had us confused
for some time. He spoke calmly
and confidently, there was no pan-
ic in him. We wondered whether
we were arresting the wrong per-
son,” said a senior police officer.
Modi ended up in jail over a
2005 dispute involving neighbours
that was related to a staircase

How this murder

convict hid for 12 yrs

on silver screen

Hemant Modi was arrested last week from Ahmedabad. He'd

jumped parole in 2014 and spent over a decade acting in
everything from commercials to films starring Amitabh

Bachchan, Aamir Khan, Ranveer Singh

and common passage in Naroda'’s
Parshwanath Township. When
an argument took a violent turn,
Narendra alias Nanno Kamble,
was attacked with swords, 1ron
pipes and baseball bats. Modi and
six others were found guilty for
the killing in 2008 and sentenced
to life imprisonment. Two years
later, Modi's marriage ended.

He was lodged in Sabarmati
Central Jail. But after he report-
edly witnessed the murder of
gangster Chetan Patel alias Chetan
Battery during a gang war inside
prison in 2005, authorities moved
him to Mehsana jail to ensure his
safety In July 2014, Gwarat HC
granted him 30 days’ parole, after
which he disappeared — but not in
the way one would have expected.

“If a murder convict jumps
parole, one naturally assumes he
will go underground and avoid
being seen in public. But this man
chose the film industry,” said a
senior officer. “He was openly giv-
Ing auditions, acting 1n films, at-
tending events and uploading his

videos online.”

Police now admit that
years of Inaction played a role In
Modi remaining free. Sources said
that his name did not appear on
the list of 1,115 parole absconders
uploaded by Gujarat Police on the
National Prison Portal.

Sources claimed that it was a
tip-off from a close relative regard-
Ing Modi's stay In Ahmedabad
that eventually led crime branch
teams to a house near Gheekanta
metro station. Officers spent near-
ly a month confirming his identity
before moving in for the arrest.

Committed To His Craft

According to crime branch offi-
cials, Modi had been involved in
theatre since college days, between
1998 and 2001. He took the stage
name ‘Spandan Modi’ during this
phase. Theatre, however, failed
to provide financial stability and
he took up law. While in jail, he
cleared the judicial magistrate
first class exam In 2008. Cops are
now probing whether he appeared
as an advocate i court while he
was absconding.

not difficult. “He had theatre ex-
perience, people saw him only as
an actor,” said an investigator.
What's remarkable was how
he could change identities re-
peatedly. The aliases police have
ldentified include Spandan Modi,
Spandan Joshi, Spandan Vyas,
Hemang Modi, Hemang Vvyas,
Hemang Vaishnav, Hemang Ku-
mar and Spandan Kumar. Cops
suspect he switched names to
match the caste or community
of whoever was hiring him, slip-
ping Into whatever identity felt
apt. “Identity became like a cos-
tume change for him,” a cop said.
A theatre personality from
Ahmedabad, who has Kknown
Modi since the late 1990s, recalled

In Ranveer Singh-starrer
‘Jayeshbhai Jordaar’

After jumping parole,
Modi first turned up in north
Gujarat’s Patan. For the next two
years, he made a living by acting
In awareness skits, street plays,
and govt campaigns on vacci-
nation, hygiene and sanitation.
“From vaccination to cleanliness
drives, he performed In several
awareness skits in north Gujarat,”
said an officer. “At the same time,
he was desperately trying to get
proper acting assignments.”

His efforts eventually paid off.
Between 2016 and 2017, Modi1 be-
gan appearing in Gujarati films
and videos of popular Gujarati
singers, mostly in devotional and
religious roles. Since he already
knew people in the drama circuit,
securing small assignments was

“ If @ murder convict
jumps parole, one
naturally assumes he will
go underground and avoid
being seen in public. But
this man chose the film
industry. He was openly
giving auditions, acting in
films, and uploading his
videos online —sr poLice ofFicer

how Modi often cir-
culated photographs of himself
In different looks and get-ups. "It
looked like an actor experiment-
ing with roles. Now, it feels like it
was a survival tactic,” he said.

Bollywood, On The Run

In 2018, Modi shifted to Mum-
bai. His first major mainstream
appearance, according to police
and publicly available profiles,
was in ‘Thugs of Hindostan’,
starring Aamir Khan and Am-
itabh Bachchan. It was not a
major role but, for a struggling
actor, it marked an entry into big
Bollywood productions.

Since then, his resume stead-
1y expanded. Modi later worked
in projects including ‘Jayeshbhai
Jordaar’, starring Ranveer Singh,
‘Metro... In Dino’ featuring Konko-
na Sen Sharma and Panka) Trip-
athi, and the Malayalam big-budg-
et production, ‘L2: Empuraan
starring Mohanlal and Prithviraj
Sukumaran. His latest appearance
was in the Emraan Hashmi-starrer,
‘Taskaree: The Smuggler's Web’,
that came out earlier this year.

During the Covid lockdown
years, Modi reportedly stayed at
a paying guest facility in Mum-
bai's Borivali. The other actors he
shared the accommodation with

remember him as a man who nev-
er stopped talking about making
it. “He used to motivate others by
narrating how he'd struggled and
eventually got opportunities,” said
an actor who knew him during that
period. “Nobody 1magined that he
was an absconder.”

As he chased acting opportu-
nities, police said that Modi sur-
vived by taking up clerical work
and odd jobs. Sleuths say he sent
his portfolio to about 200 direc-
tors, producers and production
houses In Bollywood and South
India. Whatever role he received,
no matter how small, he accepted
enthusiastically “He was happy
even with minor character roles
as he wanted only to act,” said an

Y In thanlal-ﬁtarrer

‘L2-Empuraan’

“ He (Hemant Modi)
said he spent many
years in jail and was
released on parole, but |
never knew he was a
murder convict... He used
to share emotional stories
from his time in jail and
wanted to make a film
based on his experiences

— KARTAVYA SHAH | DIRECTOR

officer. That passion for acting is
something almost everyone who
encountered Modi noticed.

Perfect Image

The portrait of Modil one pieces
together from the descriptions of
those who knew him is the kind
he seemed to have consciously
worked to create — “polite”, “sin-
cere”’, “hardworking”.

Actor, singer and music director
Nisarg Trivedi said he knew Modi
from college days, when the latter
was deeply involved In drama. “He
came across as polite and warm
back then,” Trivedi recalls. Years
later, Modi approached Trivedi for
work, saying he had been released
from jail. “He told me his jail term
was over and asked for work. Since
he was talented, I recommended
him for some assignments.” Trive-

di insists there was nothing suspi-
cious about Modi’s conduct. “He
moved around openly and confi-
dently. Nobody felt he was hiding
something.”

The same 1mpression came
from Bhavesh Bhanu, a casting di-
rector in Ahmedabad, who worked
with Modi for a character role in a
film. “Nothing about his approach
seemed off to me,” Bhanu said.
“He never behaved like someone
trying to conceal his i1dentity”
Bhanu, however, said that Modi
had asked for his payment to be
routed through someone else’s
bank account, claiming his own
wasn’'t working. That's the only
factor that could arouse suspicion,
Bhanu says, looking back.

Director
Kartavya Shah, who
cast Modi1 1n ‘53 Mu Panu’ and
earlier worked with him in a stage
drama titled, ‘Sasraji Nu Sur-
surivu’, described him as “deeply
affected by prison life”. “He had
told me that he spent many years
in jail and was released on parole,
but I never knew he was a murder
convict or a parole jumper,” Shah
sald. “He used to share emotional
stories from his time in jail and
even wanted to make a film based
on those experiences.”

According to Shah, nobody
from the theatre or film fraterni-
ty knew the full extent of Modi’s
criminal background. “To us, he
was just another actor trying to
rebuild his life after struggle,” he
said. Another Ahmedabad thea-
tre personality remembers Modi
as someone desperately chasing
work. “"He used to send portio-
lios and audition videos very
frequently and worked as if there
was no tomorrow.”

To the cops, he was a fugitive
who manipulated identities and
escaped justice for more than a dec-
ade. To the theatre community, he
was the man who lived for the next
part. He had been both for so long,
it is not clear he himself could have
told them apart.
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BENGALURU NORTH CITY CORPORATION

Office of the Executive Engineer, Electrical Division,
e BNCC, Bellary Main Road, Byatarayanapura, Bengaluru - 560092.

No: BNCC/EE/ELE/TN/GN/01/2026-27

SHORT TERM TENDER NOTIFICATION
(Two Cover System) (Through GOK KPP Portal only)

Date: 25-05-2026

The PIL petitioner alle-
ged that the founder of CJPis

textand constitutional serio-
usness” in the digital ecosys-

‘Every youth of India inspires me’

»FromP1

statement, had said, °
pained to read how a section :

Iam§

¥ Pollution from Pb, Hry,
Delhi reaching western

The Executive Engineer, Electrical Division, BNCC, Bengaluru
invites Tenders from eligible Contractors registered in BBMP
/ GBA / KPWD / CPWD / Railway / MES / National Highway
or any Other equivalent Central / State Government
Organizations for the work detailed below.

,ﬂ" Name of the Work

Upgradation of Street Lighting System by Replacing
Damaged Poles, Panel Boards, Control Switches and
1 | Installation of New Poles at Dark Stretches of Dasarahalli
Zone in Ward No. 15 to 25. Estimated Amount (Rs. in
Lakhs): 211.89, EMD Amount(inRs.): 3,17,850/-

Calendar of Events: 1) Tender Document may be Downloaded
from the GOK Karnataka Public Procurement Portal Website:
https://kppp.karnataka.gov.in from 26-05-2026. 2) Bids
must be Submitted online through GOK Karnataka Public
Procurement Portal on or before 16.00 Hours on
09-06-2026. 3) Date of Opening of Technical Bids on
10-06-2026 at 16.00 Hours. 4) Date of Opening of
Financial Bids on 11-06-2026 at 16.00 Hours. Further details
can be had from the above office.

Sd/- Executive Engineer,
Electrical Division, BNCC.

1 The bench led by CJI Su-
1 rya Kant heard Gos-
A wami briefly and brus-
hed aside the issue by advi-
sing him — “Don’t take it so
sentimentally™.
On May 16, the CJI had sa-
id he had used the term cock-
roach to express his anguish
over some people, with ulte-
rior motives, practising as
advocates without having a
law degree or with fake law
degree and similar people
doubling up as media and so-
clal media activists.

selectively quoting the CJI's
courtroom observa-
tions and converting
it into digitally mar-
ketable contents with
a political colour to
make it to go viral on
soclal media.

The PIL said since
the live telecast of courtro-
om proceedings commenced
after Covid pandemic, the
clips of court proceedings
are Increasingly converted
into “viral spectacles deta-
ched from procedural con-

tems “governed by outrage
algorithms, trolling cul-
ture, meme warfare,
emotional mobilisation
and monetised virali-
ty”. It said that such on-
line behaviour and ma-
chinations pose the
threat of “organised di-
gital humiliation™ to the
constitutional post holders
and Institutions In an at-
tempt to harm their dignity
and thefaithreposedinthem
by the public.

On May 16, the CJI, 1n a

of the media has misquoted :
my oral observations made :
during the hearingof afrivo- :
lous case yesterday. What I :
had specifically criticised :
were those who have entered :

professions like the Bar (le-

gal profession) with the aid

of fake and bogus degrees.”

“It 1s totally baseless to :
suggest that I criticised the :
youth of ournnation. Notonly
am I proud of our present :

and future human resource,

but every youth of India in-

spires me,” the CJI had said.

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s. VIBHA AGRO TECH LIMITED
PARTICULARS DETAILS

DIPR No:5111PP/CLIADVT/1/1/2021-22 Dt:25/05/2026

. |Name of corporate debtor M/s. Vibha Agro Tech Limited

. | Date of incorporation of corporate debtor |10" May 1995

. |Autharity under which corporate debtor is |Registrar of Companies (RoC),
incorporated / registered Hyderabad.

4. |Corporate Identity No. of corporate debtor| U24110TG1935PLC029318

5. |Address of the registered office and Flat No. 501, A & B Subhan Sirisampada, No.
principal office (if any) of corporate debtor |6-3-1090/A/1 (Plot No. 12), Rajbhavan Road,
Somajiguda, Hyderabad - 500082

6. | Date of closure of Insolvency Resolution Process | 22.05.2026

7. |Liquidation commencement date of 22.05.2026
corporate debtor

Dantu Indu Sekhar
IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/
12773

.|Name and registration number of the
insolvency professional acting as
liquidator

DIPR R.O.No.:167-PP/CL-AGENCY/ADVT/2026-27

[@ ANDHRA PRADESH MARITIME BOARD £

Andhra Pradesh Maritime Board invites Expression of Interest
(Eol) for the work of "Appointment of Technical Consultancy
Firm for preparation of the Detailed Project Report (DPR) for the
development of Dugarajapatnam port-cum-shipbuilding-cum-
ship repair cluster- NSHIP-AP Ltd"
The above Expression of Interest (Eol) can be downloaded from
the website https://apmaritime.in/ from 26.05.2026 and
further details can be had from the Superintending Engineer
(Marine), APMB, Kakinada, contact: 9154976062.

Sd/- Chief Executive Officer,
APMB, Kakinada

MHYDERAEAD METROPOLITAN DEVELOPMENT AUTHORITY _;__;__:;:_-a

URBAN FORESTRY

HGCL Office building, Nanakramguda, Hyderabad-500 032

Rc. No.1677/UF/HMDA/2024
Short Tender Notification

The HMDA is inviting tenders for felling of trees falling in the alignment
of proposed elevated corridors from Paradise to Shamirpet on SH-1 &
Paradise to Dairy Farm Road on NH-44 from the registered Contractors
[ Saw Mill Owners/Timber Depot Owners/ Dealers in Fuel Wood and Fire
Wood etc. on e-procurement platform. The last date for tender filing is
30.05.2026. For further details please visit e-procurement website
http://tender.telangana.gov.in. Sd/-

Director Urban Forestry HMDA

Dt:25.05.2026

.| Address and e-mail of the liquidator,

29-1401/6/1, Plot No 253, Road No 2 (West),
as registered with the Board

Deen Dayal Nagar Ramakrishna Puram,
Neredmet, Hyderabad, Telangana ,500056.

E-Mail: indu.sekhar3@gmail.com

{Address and e-mail to be used for
correspondence with the liquidator

Flat No 104, Kavuri Supreme Enclave,
Kavuri Hills, Hyderabad-500033, Telangana.
E-Mail: cirpvibha@gmail.com

| Last date for submission of claims 21.06.2026 (30 Days from the Liquidation

Commencement Date)

MUNICIPAL CORPORATION CHANDIGARH

INVITATION FOR EXPRESSION OF INTEREST (EOI)

for Construction, Operation and Maintenance of
Weigh Bridge in Transport Area, Sector 26 Chandigarh

Municipal Corporation Chandigarh intends to invite

i Telangana Tourism Development Corporation Ltd
Telangna, “Tourism House” # 3-5-891,Himayatnagar, Hyderabad-29
s Tel: 040-23262151 to 57 Fax: 040-23261801

R.0. No. : 3011-PPICLIADVT/2026-27 | General Manager (Water Fleet)

LUCKNOW MUNICIPAL CORPORATION

Emv:.@ 3, Triloknath Marg, Lalbagh, Lucknow. E-tender Portal: https://etender.up.nic.in

No: TGTDC/WF/01/Tender/2026
TENDER NOTIFICATION

Telangana Tourism Development Corporation (TGTDC) invites bids

from eligible entities for

1.Design, Engineering, Construction, Fabrication, Supply, Transpor-
tation, Installation, Testing, Commissioning and Delivery of Floating
Restaurant, Boats and Jetties of different sizes and capacities for use
at various water bodies in Telangana State.

2. Supply of Life Jackets/Personal Floatation Devices (PFDs)/Life Buoys
at Corporate Office, TGTDC Ltd., Hyderabad, Telangana State.

3. Expression of Interest (EOI) for empanelment of Naval Architects.
Bids can be downloaded from Dated: 27.05.2026.

Further information can be obtained through e-procurement platform

https://www.tender.telangana.gov.in sS4/

Dated: 25.05.2026

& central ranges: Study

P FromP1

ose Institute further poin-
ted out that the “persis-
_/ tent emissions from ther-
mal power plants, rural bio-
mass burning, and urban solid
waste burning have limited re-
ductions in carbon pollution
despite the programme”. The
study is a comprehensive long-
term (2000-24) assessment of
PM pollution trends across this
region, tracing shifts in pollu-
tion levels, sources, and hots-
pots across three decades.
Noting how the Indo-Gang-
etic Plain (IGP) pollution is
now reaching the Himalayas,
the study flagged that the emis-
sions from the plain are now di-
rectly affecting aerosol (su-
spended microscopic solid or li-
quid particles such asdust, soot
and chemical droplets in the at-
mosphere) loading across the
Himalayas. It said pollution
from Punjab, Haryana, and
Delhi 1s reaching the western

Bt

--------------------

Affidavits on action
taken shall be filed

and central ranges whereas the
emissionsfrom Bihar and West
Bengal are influencing the eas-
tern Himalayas.

“The Himalayas are not in-
sulated from IGP pollution.
Our trajectory analysis shows
that what is emitted in Punjab
or Bihar does not stay there —
it travels into the mountains.
These are ecologically and cli-
matically sensitive zones, and
they are currently outside the
scope of any structured clean
air intervention in India,” said
Soumen Raul, primary resear-
cher at the Bose Institute.

Assessing the effectiveness
of interventions under NCAP
the study noted that Bihar
West Bengal, and Assam sho-
wed “measurable 1mprove-
ments” in overall PM levels In
the post-NCAP period but pol-
Iution from biomass burning
has not declined significantly
in any of these states, and they
continue to be hotspots for car-
bonaceous aerosols.

-------------------------------------------

Invites u ®
NOTICE FOR INVITING TENDER In 3 days: SC to NTA
Request for Proposal for Selection of Firm / Company for »FromP1
Supply, Installation, Testing & Commissioning of
MRF (Material Recovery Facility) Machines at various MRF Centres within nthisregard, wealsodirect Dr KRadhak-
Lucknow Municipal Corporation area as per Specifications. I rishnan, the chairman of the committee,
tofile an affidavit indicating the steps ta-

Lucknow Municipal Corporation hereby invites bid from experienced Companies/ Firms for
Supply, Installation, Testing & Commissioning of MRF (Material Recovery Facility)
Machines at various MRF Centres within Lucknow Municipal Corporation area as per
Specifications. The Tenderdocument can be downloaded from the UP-GovernmentNIC e-
tender website i.e., https://etender.up.nic.in as per below given time schedule:

RFP Ref. No. D/223/EE26

Date: 25/05/2026

RFP Download Start Date Date; 26/05/2026

ken to ensure implementation of the direc-
tions given by the high-level committee of

experts that has given 1its re-
port/recommendations 1In
the month of Oct 2024. These
affidavits shall be filed wit-
hin three days from today,”
the bench added.

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench-1, has ordered
the commencement of liquidation of M/s. Vibha Agro Tech Limited on 22.05.2026 under section

33 ofthe IBC, 2016.

The stakeholders of M/s Vibha Agro Tech Limited are hereby called upon to submit their claims
or update their claims submitted during the CIRP with proof on or before 21.06.2026 to the

liquidator at the address mentioned againstitem No.10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other

Creditors may submit the claims with the proofin person, by postor by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit ils claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate

Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Claim forms can be downloaded from hitps://ibbi.gov.infhome/downloads under liquidation

process forms download section

Dantu Indu Sekhar
Liquidator

M/s VIBHA AGRO TECH LIMITED

Regd. No: IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773
AFA Valid till 31.12.2026

Date: 26.05.2026
Place: Hyderabad

Business proposal from Individuals, firm, companies, NGO's
etc. Construction, Operation and Maintenance of Weigh
Bridge in Transport Area, Sector 26, Chandigarh for initially
period of 10 years, extendable 5 years on mutual consent of
Both parties.

The details with regards to the project can be downloaded
from the website of Municipal Corporation, Chandigarh i.e
http://mcchandigarh.gov.in

The interested parties shall submit their detailed proposal
on or before 01.06.2026 by 3:00 PM at below mentioned
address. Municipal Corporation Chandigarh reserves the
right to annul the EOI process at any time without assigning

any reason thereof. . .
Executive Engineer

Roads Division No. 2, Municipal Corporation Chandigarh
Room No. 304, New Deluxe Building, Sector 17, Chandigarh
Mobile No. 9872511146

Pre-Bid Date, Time and Place

Bidder can send their
pre-bid queries on

Date: 03/06/2026 at SBM Hall,
Lucknow Municipal Corporation,
Near FUN Republic Mall. Time: 12:00PM

Interested bidder must send their queries
at envengnnlko@g
latest by 12:00 pm on 04/06/2026.

mail.com

RFP Last Date of Submission

Date: 15/06/2026 Time: 05.00 PM

Technical bid Opening Date

Date: 15/06/2026 Time: 06.00 PM

Tender Fee

INR 25,000.00+18% GST (Rupees Twenty
Five Thousand only plus GST 18%)

Earnest Money Deposit

Rs. 6,00,000.00 (Rupees Six Lakh only)

Any RFP received post the scheduled deadline or without EMD, shall be rejected.

Environment Engineer
Lucknow Municipal Corporation

The petitioners sought

various directions, including to strengthen
NTA, give 1t statutory backing and prevent
1t from outsourcing work. United Doctors
Front, represented by advocates Charu Mat-
hur and Ritu Reniwal, sought direction eit-
her toreplace or fundamentally restructure
the present NTA . It alsourged that the fresh
NEET-UG 2026 be conducted under judicial
supervision.

Recurring paper leaksviolate Articles 14
and 21 of the Constitution of over 22 lakh
medical aspirants and its merit-based selec-
tion, UDF said. It said NTA, being a society
registered under the Societies Registration
Act of 1860, should be restructured to make
it accountable to the people of the country.
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A\ AXIS BANK LTD.

Road, Airoli, Navi Mumbai -

Registered Office: Axis Bank Ltd.,

Branch Address : Axis Bank Ltd., 3 Floor, Gigaplex,

NPC-1, MIDC, Airoli Knowledge Park, Mugulsan
400708.Ellisbridge,
Ahmedabad - 380006.

"Trishul", 3rd Floor, Opp. Samartheswar Temple, Near Law Garden,

DEMAND
NOTICE

[Under S. 13(2) of Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act. 2002 (SARFAESI ACT) Read with Rule 3(1) of the Security Interest

(Enforcement) Rule, 2002)]

The accounts of the following borrowers with Axis Bank Ltd. has been classified as NPA, the Bank issued
notice under S. 13(2) of the SARFAESI Act on the dates mentioned below. In view of the non-service of
notice on last known address of below mentioned Borrowers / Co-borrowers / Mortgagors / Guarantors, this

public notice is being published for information of all concerned.

The below mentioned Borrowers / Co-borrowers / Mortgagors / Guarantors are called upon to pay to Axis
Bank Ltd. within 60 days from the date of publication of this Notice the amounts indicated below due on the
dates together with future interest at contractual rates, till the date of payment, under the loan/and other
agreements and documents executed by the concerned persons. As security for borrower’s obligation under

the said agreements, the respective assets shown against the name have been charged to Axis Bank Ltd.

If the

concerned Borrowers / Co-borrowers / Mortgagors / Guarantors fails to make payment to Axis Bank Ltd. as aforesaid,
then the Axis Bank Ltd. shall be entitled to exercise all or any of the rights mentioned under S 13(4) of the Act and the
applicable Rules entirely at the risk of concerned Borrowers / Co-borrowers / Mortgagors / Guarantors as to cost and
consequences. In terms of provisions mentioned in sub-section 13 of sec.13 of the Act, all you shall not transfer by way
of sale, lease, or otherwise any of the asset stated under security referred to in this notice without prior written consent of

our Bank.

As per the provision of the aforesaid act, Borrower / Guarantor are prohibited from transferring the above said
assets, in any manner, whether by way of sale, lease etc. Any contravention of the said provisions will render
the concerned person liable for punishment and /or penalty in accordance with SARFAESI Act. For more

details the unserved written notices may be collected from the undersigned.

Sr. Name & Address of The
No Borrower / Co-Borrower & Type of Loan

Outstanding Amount in Rs.

1 |Borrower : Keshav Shalik Kadu, Rs. 13,06,698/-
Co-borrower : Mrs Nirmala Kadu
Both at House No. 1208, Sector No. 27,

Ranjanpada, Kharghar, Navi Mumbai - 410210,

(Rupees
Thousand Six Hundred and Ninety Eight Only) Plus
further interest thereon at the contractual rate plus all
costs, charges and expenses till date of payment

Thirteen Lakhs Six

Loan A/c No. - LPR*861*1721746

Date of NPA : 10/04/2026 | Demand Notice : 20/04/2026

18, Village Taloja Panchnand, Taluka Panvel, District Raigad - 410218

Details of Mortgaged Property : Flat No. 404, 4th Floor, Kailash Darshan, Phase I, Plot No. 5A, Sector No.

2 |Borrower : Shilpa Amish Chachad

Co-borrower : Vasant Abhimanyu Sirsikar

Both at : 803, Eight Floor, B Wing CTS No. 822,
Eversun CHS Ltd., Plot No.15 And 16 Ambival,
Andheri, Shankar Nagar, Mumbai - 400058,

Rs. 3,67,36,169/- (Rupees Three Crores Sixty Seven
Lakhs Thirty Six Thousand One Hundred and Sixty
Eight and Paise Ninety Six Only) Plus further interest
thereon at the contractual rate plus all costs, charges
and expenses till date of payment

Loan A/c No. - PCR*647*92947%4

Date of NPA : 10/04/2026 | Demand Notice : 22/04/2026

CTS No. 150-A (Pt), Andheri West, Mumbai - 400058.

Details of Mortgaged Property : Office No.301 & 302 3rd Floor, SBI Staff Pallavi CHSL, Veera Desai Road,

3 |Borrower : Anil Ananda Mulik

Co-borrower : Suvarna Anil Mulik

Both at : 1/D, Room Number 1810, New Hindamill
Compound Mhada Colony Near Cotton Green,

Rs. 1,54,42,632/- (Rupees One Crore Fifty Four
Lakhs Fourty Two Thousand Six Hundred and Thirty
Two Only) Plus further
contractual rate plus all costs, charges and expenses till

interest thereon at the

No:-5/209, China Mill Compound, Tokersi Jivraj Road, Sewree, Mumbai -

Station Ferbandar, Mumbal - 400033, date of payment
Loan A/c No. - PHR***4*5769979 Date of NPA : 10/04/2026 | Demand Notice : 20/04/2026
Details of Mortgaged Property : Flat No-503, 5" Floor, 'A' Wing Sea Flama, Dosti Flamingo CHS Ltd, C.T.S

400015.

4 |Borrower : Mukesh Ashok Kahar

Co-borrower : Sonam Mukesh Kahar

Both at : Devji Sathe Nagar Room No 3858 Behind
Muncipal School Old Aagra Road Narpoli
Chinchawali Thane - 421302.

Rs. 21,64,707/- (Rupees Twenty One Lakhs Sixty
Four Thousand Seven Hundred and Seven Only)
Plus further interest thereon at the contractual rate plus
all costs, charges and expenses till date of payment

Loan A/c No. - PHR*327*8394452,
PHR*327*7796*86

Date of NPA : 10/03/2026

Demand Notice : 31/03/2026

Details of Mortgaged Property :
80/16/B/1,
421302. & Flat No 1205 12" Fir.,
Ground, Bhiwandi - 421302.

Flat No:- 203, 2nd Floor, Bldg. No. 4, Wing A, Shivaalik Park, S.No.
80/16/A/6, 73/2, 74/1/77/1/80/16/3/80/16, Village Temghar, Taluka Bhiwandi,
Bldg. No. A, Shiv Sai Awas, S. No. 69P, Bhadwad Sonale, Bhadwad Cricket

District Thane -

5 |Borrower : Premkumar Algubhagat Singh
D-5, Sai Krupa Chs Ltd , Plot No.18, Mhada Road
No.01, Lokhandwala, Kandivali East, Mumbai

Rs. 1,99,82,412/- (Rupees One Crore Ninety Nine
Lakh Eighty Two Thousand Four Hundred Twelve
Only) Plus further interest thereon at the contractual rate
plus all costs, charges and expenses till date of payment

Loan A/c No. - PCR*647*9777624 | Date of NPA : 09/12/2025 | Demand Notice : 06/05/2026

Details of Mortgaged Property : Office No. Q 1, 1st Floor, ZM Star Arcade, St. Marys Road, Opp Don Bosco
High School, Juchandra Naigaon East, Survey No. 307 Hissa No. 2, Vasai Palghar - 401208.

6 [Borrower : Suruchi Trivedi
1103, Bldg No.89, Jyoti Chs Ltd, A-Wing, Tilak
Nagar, Chembur, Mumbai - 400089, Mumbai

Rs. 1,09,47,626/- (Rupees One Crore Nine Lakhs
Fourty Seven Thousand Six Hundred and Twenty Six
Only) Plus further interest thereon at the contractual rate
plus all costs, charges and expenses till date of payment

Loan A/c No. - LPR*327*29*1771 | Date of NPA : 10/04/2026 | Demand Notice : 22/04/2026

Nagar, CTS No. 14 Part, Chembur, Mumbai - 400089.

Details of Mortgaged Property : Flat No-1103, 11" Floor, Building No. 89, A-Wing , Jyoti CHS Ltd, Tilak

7 |Borrower : Prajeesha P
Flat No. 306, A Wing Floor, Hiranandani Estate G.
B. Road Thane West -400615

Rs. 63,93,510/- (Rupees Sixty Three Lakhs Ninety
Three Thousand Five Hundred and Ten Only) Plus
further interest thereon at the contractual rate plus all
costs, charges and expenses till date of payment

Loan A/c No. - PHR*327*7288627 Date of NPA : 10/04/2026 | Demand Notice : 27/04/2026

Near Lodha Dham, Bhiwandi, Thane West, Kalyan —421302.

Details of Mortgaged Property : Flat No. 1904, 19" Floor, Treetops, A Wing, Upper Thane, Village Surai,

8 |Borrower : Aatish Maruti Lokhande

Co-borrower : Maruti Genu Lokhande

Both at : Vrundavan Apartment, 6th Floor, Room No.
604, Vakola Pipe Line Road, Shivsena Shakha
Yashwant Nagar, Santacruz East, Mumbai - 400055.

Rs. 23,09,809/- (Rupees Twenty Three Lakhs Nine
Thousand Eight Hundred and Nine Only) Plus further
interest thereon at the contractual rate plus all costs,
charges and expenses till date of payment

Loan A/c No. - PHR*861*4432714 Date of NPA : 10/04/2026 | Demand Notice : 04/05/2026

2/2/B/1, Village Vihighar, Taluka Panvel, District Raigad - 410206.

Details of Mortgaged Property : Flat No. 301, 3rd Floor, B Wing, Potte Aalaya, Survey No 42, Hissa No.

9 |Borrower : Suraj Deepak Gaikwad

Flat No 501, Shreesai Datta CHS, Plot No. 10,
Navde Colony, Phase 2, Navde Taloja, Nr. Navde
Station, Raigad - 410206.

Rs. 26,09,662/- (Rupees Twenty Six Lakhs Nine
Thousand Six Hundred and Sixty Two Only) Plus
further interest thereon at the contractual rate plus all
costs, charges and expenses till date of payment

Loan A/c No. - PHR*652*9595971 Date of NPA : 10/04/2026 | Demand Notice : 04/05/2026

Details of Mortgaged Property : Flat No 401, G1 Wing, 4" Floor, Building No. G, Konnark Heavens, Village
Chindhran, Gat No. 5/4, 5/5, 5/6, 5/7 & 5/8, Taluka Panvel, Dist Raigad - 410206.

10| Borrower : Amol Shashaikant Thorat
Room No 15 Sai Baba Soc Dhobhighat Lane Asalfa
Ghatkopar W Mumbai - 400084

Rs. 24,86,076/- (Rupees Twenty Four Lakhs Eighty
Six Thousand Seventy Six Only) Plus further interest
thereon at the contractual rate plus all costs, charges
and expenses till date of payment

Loan A/c No. - PHR1342*79535%6

Date of NPA : 08/01/2026 | Demand Notice : 04/05/2026

Ambarnath, District Thane - 421503.

Details of Mortgaged Property : Flat No. 302, 3rd Floor, Wing C, Nano City, Opp Petrol Pump, Near Godrej
Vihaa, S.No. 8, H.No. 2/B, S.No 8, H.No. 1/A, S.No. 9, H.No. 8, Village Joveli, Badlapur, East, Taluka

1

=y

Borrower : Manisha Sachin Ghodke
Sadguru Plaza 201 2nd Floor Belauli Road Nr Water
Supply Office Badlapur W Thane - 421503

Rs. 20,10,302/- (Rupees Twenty Lakhs Ten Thousand
Three Hundred and Two Only) Plus further interest
thereon at the contractual rate plus all costs, charges
and expenses till date of payment

Loan A/c No. - PHR*574*5*73915

Date of NPA : 10/04/2026 | Demand Notice : 04/05/2026

Badlapur W, Taluka Ambarnath, District Thane — 421503.

Details of Mortgaged Property : Flat No. 03, Ground Floor, Wing A, Shubha Nirman, S.No.17, H.No. 2/K,
S.No. 17, H.No. 3/A, S.No. 18, S.No. 19, H.No. 1, S.No. 19, H.No. 3, S.No. 84, H.No. 1 Village Belivali,

12|Borrower : Dipti Shivaji Tajane
A-404, Mauli Krupa, Ganesh Nagar, Opp. Water
Tank, Dombivali West, Thane 421202

Rs. 37,84,018/- (Rupees Thirty Seven Lakhs Eighty
Four Thousand Eighteen Only) Plus further interest
thereon at the contractual rate plus all costs, charges
and expenses till date of payment

Loan A/c No. - PHR*647*5*91978

Date of NPA : 10/04/2026 | Demand Notice : 29/04/2026

Details of Mortgaged Property : Flat No 106, 1st Floor, Sneha Residency, D-Wing Building No 2, Khambal
Pada Road, Old Survey No:- 188, New S No:-27 Village Kanchangaon, Thakurli East Thane - 421201

13|Borrower : Hemlata Rahul Bhardwaj
2 Saikrupa Chawl Ganeshwadi Nr English School
Kalyan East Thane - Kalyan - 421306

Rs. 48,80,228/- (Rupees Fourty Eight Lakhs Eighty
Thousand Two Hundred and Twenty Eight Only) Plus
further interest thereon at the contractual rate plus all
costs, charges and expenses till date of payment

Loan A/c No. - PHR*327*7325488

Date of NPA : 10/04/2026 | Demand Notice : 27/04/2026

Details of Mortgaged Property : Flat No 401, 4" Floor,
Malangad Road, Near Esar Petrol Pump, Thane, Kalyan - 421306

Building No 1, Davakhar Elegance, Pisavali,

14|Borrower : Amol Anandrao Jadhao

Flat No. 503/A, Kalash Residency, Plot No. 10,
Sector No-4, Opp Masala Mantra Hotel, Karanjade
New Panvel Navi Mumbai-410206

Rs. 2985132/- (Rupees Twenty Nine Lakhs Eighty
Five Thousand One Hundred and Thirty Two Only)
Plus further interest thereon at the contractual rate plus
all costs, charges and expenses till date of payment

Loan A/c No. - PHR1342*73*938*

Date of NPA : 08/01/2026 | Demand Notice : 29/04/2026

Details of Mortgaged Property : Flat No . 604, 6th Floor G-Wing, Aryan One, Opp Kalp Nisrag Bhosle Nagar,
Survey No. 75/2, 78/3, 79/9, 75/3, 79/10, 70/2, 76/2, 98/6, 75/6, 75/5, 77, 102/6, 70/1, 71/1, 75/1, 76/1, 76/3,
98/5, Village, Shirgaon, Badlapur East, Taluka Ambarnath, District Thane - 421503

Date : 26/05/2026
Place : Airoli, Navi Mumbai

Authorised Officer,
Axis Bank Ltd.

POSSESSION NOTICE
(for immovable property)

Whereas,

The undersigned being the Authorized Officer of SAMMAAN CAPITAL LIMITED
(CIN:L65922DL2005PLC136029) (formerly known as INDIABULLS HOUSING
FINANCE LIMITED) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued Demand Notice dated 10.06.2021 calling upon
the Borrower(s) BRIJESH RAMBAHADUR PAL Proprietor M/s BK
ENTERPRISES and ANARKALIBRIJESH PAL to repay the amount mentioned in
the Notice being Rs. 27,36,712.58 (Rupees Twenty Seven Lakhs Thirty Six
Thousand Seven Hundred Twelve and Paise Fifty Eight Only) against Loan
Account No. HHLVSH00395787 as on 09.06.2021 and interest thereon within 60
days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Possession
of the property described herein below in exercise of powers conferred on him
under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 20.05.2026.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of SAMMAAN CAPITAL LIMITED (formerly known as INDIABULLS
HOUSING FINANCE LIMITED) for an amount of Rs. 27,36,712.58 (Rupees
Twenty Seven Lakhs Thirty Six Thousand Seven Hundred Twelve and Paise
Fifty Eight Only) as on 09.06.2021 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
theActinrespect oftime available, to redeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. 401, 4TH FLOOR, BUILDING NO. 82, ARIHANT ARSHIYA, VILLAGE

DAHIVALI, TAL. KHALAPUR, DIST. RAIGAD, RAIGARH, MAHARASHTRA -
410202

: Sdi-

Date :20.05.2026 Authorised Officer

Place : RAIGARH SAMMAAN CAPITAL LIMITED

(FORMERLY KNOWN AS INDIABULLS HOUSING FINANCE LIMITED)

PUBLIC NOTICE

NOTICE is hereby given to the Public at large
that one of our clients intends to purchase Flat
No. 102 in Anmol CHSL at Goregaon (W) and
we are investigating the title of the said
premises as detailed in the Schedule
hereunder. The flat was originally purchased
by Narendra Shah, Sushila Shah Anil Shah &
Arti Shah from Kiran Janjani, Ritu Janjani &
Rajani Janjani vide Regd. Deed of Transfer
dated 03/06/2010 [BDR/16/6169 of 2010].
Sushila Shah expired on 24/08/2017 and
Narendra Shah expired on 11/09/2021
leaving behind Deepak Shah, Sunita Sheth &
Anil Shah as their only legal heirs. Deepak
Shah & Sunita Sheth relinquished all their,
rights, title, interest & share in the said flat in
favor of Anil Shah vide Regd. Release Deed
dated 06/04/2026. [MUM/10/6238 of 2026].
Mr. Anil Shah and Mrs. Arti Shah currently
possess ownership of the said flat with
respective shares of 75% and 25%.
Any person claiming any right, title, interest, or
encumbrance in the said premises-whether by
inheritance, sale, mortgage, lease, tenancy,
lien, charge, easement, judgment, decree, or
any other manner whatsoever is / are hereby
required to make the same known in writing to
the undersigned at its office at : Shantidoot,
Ground Floor, Subhash Road, Opposite
Madrasi Ram Mandir, Vile Parle (E), Mumbai
400057 within 14 (Fourteen) days from the
date hereof with documentary proof in support
of such claim/objection, failing which it will be
deemed that there are no claims/objections
and/or that the same are waived/abandoned.
THE SCHEDULE ABOVE REFERRED TO:
Flat No. 102 (891 sq ft Carpet area), 01* floor,
Wing E with a car parking space no. EP-3 in
Anmol CHSL on Plot No. B-1, CTS No. 309
(Pt) & 310 (Pt) & Plot No. B-4 now New CTS
No. 309/14, Village Pahadi Goregaon, Taluka
Borivali, situated Opp. Patel Auto, S. V. Road,
Goregaon (W), Mumbai-400104.
Dated : This 26" Day of May 2026.
For Saklikar & Associates
Sd/-
Adv. Amit K Saklikar

Pi1ciICcI Bank

Branch Office: ICICI BANK LTD, Ground Floor, Ackruti Centre, MIDC, Near
Telephone Exchange, Opp Ackruti Star, Andheri East, Mumbai- 400093.

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

See proviso to Rule 8(6)

Notice for sale of immovable asset(s)

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

(Enforcement) Rules, 2002.

This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the

below described immovable property mortgaged/ charged to the Secured

which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on 'Asis whereis', 'As is what is'

and 'Whatever there is' as per the brief particulars given hereunder;

Creditor, the Physical possession of

Sr. Name of Details of the Amount Reserve | Dateand | Date &
No. Borrower(s)/ Secured asset(s) Outstanding|___Price Time of | Time of
Co-Borrowers/ with known Earnest Property |E-Auction
L Guarantors/ encumbrances, if any Mone Inspection
oan Account No. Deposit

(A) (B) € (D) (E) (F) @)

1. | Mr. Azharuddin Flat No.401, 4th Floor, "Patel's Rs. Rs. June June
Wadood Ahmed Zion", Survey No.58, Hissa 35,80,950/- | 28,60,000/- | 10,2026 | 30,2026
Shaikh (Borrower) [No.4/2, 6/B, Plot B, Near Reliance (As on Rs. From From
Mrs. Hasrat Abdul  |Residency, Dp Road At, Village May 2,86,000/- | 11:00 AM | 11:00 AM
Badud Shaikh Pale, Taluka Ambernath, 19, 2026) To onward
(Co Borrowers) Ulhasnagar, Thane- 421501 02:00 PM
Loan Account No. Admeasuring An Area of About
TBBAD00006278468|495 Sq Ft Carpet Area i.e. 45.95

Sq Mtr Carpet Area, Enclosed
Balcony Area 61.00 Sq Ft, i.e.
5.64 Sq Mtr, Cupboard Area
17.00 Sq Ft, i.e. 1.61 Sq Mtr,
Ornamental Projecction Area
40.00 Sq Ft, i.e. 3.67 Sq Mtr,

2. | Mr. Gyanchand Shop No.08, Ground Floor, Wing Rs. Rs. June June
Gopinath Shukla A, Divya Srushti Co-operative 54,44,291/- | 42,00,000/- | 11,2026 | 30,2026
(Borrower) Housing Society Ltd,cts No.260, Ason Rs. From from
Mrs. Sushma Bunder Pakhadi Road, Village May 4,20,000/- | 02:00 PM | 11:00 AM
Gyanchand Shukla | Kandivali Taluka Borivali, 16, 2026 To onward
(Co Borrowers) Kandivali West, Mumbai- 400067 05:00 PM
Loan Account No- Admeasuring an area of
LBMUMO00004952683 | Admeasuring About 14.4 Sq Mtrs

Built Up Area

3. | Mr. Ajay Dinkar Flat No.101, 1st Floor, Uma Rs. Rs. June June
Kadam'(Borrower) |Ashish A Wing, Near Kulgaon | 30,93,670/- | 22,50,000/- | 12,2026 | 30,2026
Mrs. Swati School, S. No.5 Hissa No.19/A, Ason Rs. from From
Madhukar Jadhav | Village- Joveli, Taluka- May 2,25,000/- | 11:00 AM | 11:00 AM
(Co-Borrowers) Ambernath, Badlapur East, 16,2026 . To onward
Loan Account No- | Thane- 421503. Admeasuring an 02:00 PM
LBKLY00005210763 | area of Total Carpet Area 44.12
LBMUMO0006283704 | SA-mtrs

The online auction will take place on the website (URL Link-https:/BidDeal.in ) of e-auction agency ValueTrust
Capital Services Private Limited. The Mortgagors/ noticee are given a last chance to pay the total dues with
furtherinterest ill June 29, 2026 before 05:00 PM failing which, this secured asset will be sold as per schedule.

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column E) at
ICICI Bank Limited, Level 3-5, 74 Techno Park, Opp SEEPZ Gate No. 02, Marol MIDC, Andheri East, Mumbai 400
093 on or before June 29,2026 before 04:00 PM and thereafter they need to submit their offer through the above
mentioned website only on or before June 29, 2026 before 05:00 PM along with scan image of Bank
acknowledged DD towards proof of payment of EMD. Kindly note, in case prospective bidder(s) are unable to
submit their offer through the website then signed copy of tender documents may be submitted at ICICI Bank
Limited, Level 3-5, 74 Techno Park, Opp SEEPZ Gate No. 02, Marol MIDC, Andheri East, Mumbai 400 093 on or
before June 29,2026 before 05:00 PM. Earnest Money Deposit DD/PO should be from a Nationalised/Scheduled

Bank in favour of “ICICI Bank Limited” payable at Mumbai.

For any further clarifications with regards to inspection, terms and conditions of the e-auction or submission of
tenders, kindly contact ICICI Bank Limited on 7304915594/8454089353/9004392416.

Please note that Marketing agencies 1.ValueTrust Capital Services Private Limited, 2. Augeo Assets Management
Private Limited 3. Matex Net Pvt. Ltd. 4. Finvin Estate Deal Technologies Pvt Ltd 5. Girnarsoft Pvt Ltd 6. Hecta Prop
Tech Pvt Ltd 7. Arca Emart Pvt Ltd 8. Novel Asset Service Pvt Ltd 9. Nobroker Technologies Solutions Pvt Ltd. 10.
Navodayan Proptech Private Limited., have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s

Date: May 26, 2026

\\Place: Mumbai

Authorized Officer,
ICICI Bank Limited /

MUMBAI BUILDING REPAIRS &
RECONSTRUCTION BOARD

A REGIONAL UNIT OF

(MAHARASHTRA HOUSING AND AREA DEVELOPMENT AUTHORITY)
E-mail : rreee1mhada@gmail.com

E-TENDER NOTICE

DDR class in Mumbai city District.

e-Tender Notice No. EE/E-1/DDR-04/2026-27

Digitally Signed & unconditional online Tender in form "B-1" (Percentage Rate) are invited bythe
Executive Engineer E-1 Div. M.B.R. & R. Board, at Bldg. No. 34, Abhudaya Nagar, Kalachowki, Mumbai-
400033 from the Labour Co-operative Society registered with MHADA/PWD underappropriate class with

Sr. Name of Works Estimated | E.M.D. | Security | Registration| Tender | Time limit for
No. cost Deposit | (Class) of Price completion
Labour including of work
Co-op. Soc. |GST in Rs.
1 |PMGP building Heramb| 42,19,817/- | Nil |43000.00| Class- A 590.00 18th Months
Darshan, B-Wing in E-1
Divn. Balanced structural
repairs work, (3rd Call)
Sr. No. | Stage Description Date & Time
1 Publishing Date 25/05/2026, 10:00 am
2 Document Sale Start |25/05/2026, 10:05 am
3 Document Sale End 01/06/2026, 01:00 pm
4 Bid Submission Start [25/05/2026, 10:05 am
5 Bid Submission End 01/06/2026, 01:00pm
6 Technical Bid Opening |02/06/2026, 01:05 p.m onwards
7 Price Bid Opening 02/06/2026, 01:30 p.m. onwards

10.05 to Date 01/06/2026 upto 01:00 p.m.

4.  Technical Bids will be Opened on 02/06/2026 at 01.05 pm & Price bid

at the time of Technical Bid opening.
mentioned in Technical Offer.

7. Tenderer should have valid class Il / Il Digital Signature certificate
authority.

Hudt-09 /3024 /9.5.20 /3AT-3 T3, 2%/ 0% /034,
10. Registration certificate under GST is compulsory.

L2 is agree to carry out the work below % than L1 quoted Rate; than
information please refer Detail Tender notice.

value.

website

1. The Complete bidding process will be online (e-Tendering) in two bid system. All the notifications
anddetailed terms and conditions regarding this tender notice hereafter will be published online on
website https://mahatenders.gov.in, MHADA Website - https:/mhada.gov.in

2. Bidding documents can be loaded on the website https://mahatenders.gov.in, from Date 25/05/2026 at

3. The payment for Tender Form Fee and Earnest Money Deposit (EMD) must be made online.
p.m. onwards at office of Executive Engineer E-1 Div. M.B.R. & R. Board, at Bldg. No. 34, Abhudaya Nagar,
Kalachowki, Mumbai-400033, on website https://mahatenders.gov.in

5. e-Tenderer should submit original documents (those were uploaded during bid preparation) forverification

6. Tenderer should submit information and scanned copies in PDF format in Technical Envelope as

8. The Executive Engineer E-1 Div. M.B.R. & R. Board, at Bldg No. 34, Abhudya Nagar, Kalachowki, Mumbai-
400 033, reserves the right to accept or reject any or all tenders without assigning any reason.
9. Intending Bidders shall have to comply with the contents of Government Resolutions No.

11. In case of the rates quoted below the estimated Tender cost, the L1 (1st lowest) bidder should have to
submit Additional Performance Security Deposit within 8 days after date of opening tender. If he failed to
submit the Additional Performance Security Deposit then L2 (2nd Lowest) bidder will be asked and if he

12. Tender called is based on SSR rate year 2020-21 without GST. GST will be paid on accepted contract

13. Guidelines to download the tender documents and online submission of bids can be downloaded from

will be opened on02/06/2026, 01:30

(DSC) obtained from any certifying

his offer will be accepted. For more

MHADA - Leading Housing Authority in the Nation
CPRO/A/410

https://mahatenders.gov.in, Help support 1800-233-7315 E-Mail
eproc.support@mahatenders.gov.in
Sd/-

Executive Engineer E-1 Divn,
M. B. R. & R. Board

www,freepressjournalin

Aco MOS BANK OFFICE OF THE RECOVERY OFFICER
2 & (Authorized U/s 156 of M C S Act 1960 by the
Hon'ble Commnssnoner & Special Registrar of Co-op Soc. Maharashtra State Pune)
Clo.

OSMOS CO-OP BANK LTD.,
(Multi-State Scheduled Co-op. Bank)
Recovery Dept.: Horizon Building, 1st Floor, Ranade Road, & Gokhale Road Junction,
Gokhale Road (North), Dadar (west) Mumbai- 400 028. (Telephone No.: 022-69476058)

(Issued under the provision of section 156 of the Maharashtra Coop Societies
Act 1960 read with Rule 107 of the Maharashtra Co-operative Societies Rules 1961)
FORM 'Z'

(See sub-rule 11(d-1) of rule 107 of MCS Rules 1961)

Possession Notice for Inmovable Property
Whereas, undersigned being Recovery officer Co-operative Department attached with
Cosmos Co-op Bank Ltd., had issued Demand Notice dated 17/04/2026 and Final Notice
of attachment dated 12/05/2026 U/s 156 of The Maharashtra Co-operative Societies Act

1960 read with Rule's 107 of The MCS Rules 1961 calling upon the judgment debtor.
M/s. Kala Kunj through its Partners Mr. Feroz Alam Jamaluddin Khan and Mr. Parvez
Abdul Barik Khan, Co-Borrower and Guarantors asking to repay the amount mentioned in
the Demand notices dated 17/04/2026 aggregating to Rs. 16,28,536/- (Rupees Sixteen
Lakhs Twenty Eight Thousand Five Hundred Thirty Six only) plus further interest and
charges thereof within the stipulated period. After receipt of the said Demand Notice, the
judgement debtors having failed and neglected to repay the demanded amount.
Therefore, undersigned issued an attachment notice dated 12-05-2026 and attached the
property described herein below on 21-05-2026.

Description of the attached Immovable Property.
All that part and parcel of the property constructed and situated at, Shop No 04 (Old Shop No. 21),
96, Mathura Bhavan CHS Ltd., Dada Saheb Phalake Road, Dadar-East, Mumbai-400 014. (Area
14.00sq. mtrs. Carpet) (Owned & Mortgaged by Mohd Javed Khan and Mr. Mohd ParvezKhan)
The judgment debtor having failed to repay demanded amount, notice is hereby given to
the Judgement debtors and the Public in General that, the undersigned has taken Symbolic
Possession of the immovable property described herein above exercise of powers vested
onhim U/S 156 of MCS Act 1960 and U/R 107(11(d-1) ofthe MCS Rules 1961.
The Judgement Debtor in particular and the Public in General is hereby cautioned not to
deal with the above immovable property and any such dealings with the property will be
subject to the charge of Recovery Officer, Co-operative Department C/o Cosmos Co-op
Bank Ltd., Dadar (W), Mumbai 400 028 for an amount as on 31.03.2026 aggregating to Rs.
16,28,536/- (Rupees Sixteen Lakhs Twenty Eight Thousand Five Hundred Thirty Six
only) and further interest, costand charges thereof.

Sd/-

RECOVERY OFFICER,

Date: 21" May 2026 (Uls 156 of MCS Act, 1960 &
Place : Mumbai Rule 107 MCS Rules 1961)

MUMBAI DEBTS RECOVERY TRIBUNAL NO- 3
MINISTRY OF FINANCE, GOVERNMENT OF INDIA,
Sector 30A, Next To Raghuleela Mall,

Near Vashi Railway Station, Vashi, Navi Mumbai-400703
RECOVERY PROCEEDING NO 198 OF 2016
State Bank Of India ] Certificate Holder

Vs
MR.Ramsharan S. Pathak and Ors ]

Certificate Debtor

Exhibit No.57
NOTICE FOR SETTLING THE SALE PROCLAMATION
(CD) Mr. Ramsharan Swamisharan Pathak,
Residing At - DC 2/302, Madhav Shristi Barave Village,
Khadagpada, Kalyan Thane, Maharashtra
Whereas the Hon'ble Presiding Officer has issued Recovery Certificate
in O.A. No.501 of 2012 to pay to the Applicant Bank Financial Institution a
sum of Rs.13,24,244.47 (In words Rs Thirteen Lakhs Twenty Four
Thousand Two Hundred Forty Four and Paise fourty seven only)
with interest and costs, and
Whereas you the CD have not paid the amount and the undersigned has
attached the under-mentioned property and ordered its sale.
Therefore, you are hereby informed that the 17.06.2026 has beer fixed
for drawing up the proclamation of sale and settling the terms thereof.
You are hereby called upon to participate in the settlement of the terms of
proclamation and to bring to the notice of the undersigned any
encumbrances, charges, claims or liabilities attaching to the said
properties or any portion thereof.
SCHEDULE OF IMMOVABLE/MOVABLE PROPERTY
Flat No. 303, Area Admeasuring Area About 592 Sq. Ft on 3rd Floor Of
Building Wing-C Building Known as "Kutir Kesari Co-op HSG Soc Ltd.,
Lal Chowki, Agra Road, Near Silver Residency, Kalyan (W)-421 301
Situated Land Bearing Survey No. 4 Hissa No.4 and 11.
Given under my hand and the seal of the Tribunal on 24.09.2026

@

FORMB
PUBLIC ANNOUNCEMENT

Sd/-
Deepa Subramanian
Recovery Officer-I

Debts Recovery Tribunal-3

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s. VIBHA AGRO TECH LIMITED

PARTICULARS DETAILS

. |Name of corporate debtor

. | Date of incorporation of corporate debtor
. | Authority under which corporate debtor is |Registrar of Companies (RoC),

incorporated / registered Hyderabad.

.| Corporate Identity No. of corporate debtor|U24110TG1995PLC029318

. |Address of the registered office and Flat No. 501, A & B Subhan Sirisampada, No.
principal office (if any) of corporate debtor | 6-3-1090/A/1 (Plot No. 12), Rajbhavan Road,
Somajiguda, Hyderabad - 500082

Date of closure of Insolvency Resolution Process | 22.05.2026

. |Liquidation commencement date of 22.05.2026

corporate debtor

M/s. Vibha Agro Tech Limited
10" May 1995

S Z0
w| N Z

~

(3

s

—

Dantu Indu Sekhar
IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/
12773

29-1401/6/1, Plot No 253, Road No 2 (West),
Deen Dayal Nagar Ramakrishna Puram,
Neredmet, Hyderabad, Telangana ,500056.
E-Mail: indu.sekhar3@gmail.com

Flat No 104, Kavuri Supreme Enclave,
Kavuri Hills, Hyderabad-500033, Telangana.
E-Mail: cirpvibha@gmail.com

21.06.2026 (30 Days from the Liquidation
Commencement Date)

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench-I, has ordered
the commencement of liquidation of M/s. Vibha Agro Tech Limited on 22.05.2026 under section
33ofthe IBC, 2016.

The stakeholders of M/s Vibha Agro Tech Limited are hereby called upon to submit their claims|
or update their claims submitted during the CIRP with proof on or before 21.06.2026 to the
liquidator at the address mentioned againstitem No.10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other
Creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Claim forms can be downloaded from https:/ibbi.gov.in/home/downloads under liquidation
process forms download section

o

Name and registration number of the
insolvency professional acting as
liquidator

.| Address and e-mail of the liquidator,
as registered with the Board

©

10{Address and e-mail to be used for
correspondence with the liquidator

1{Last date for submission of claims

Dantu Indu Sekhar

Liquidator

M/s VIBHA AGRO TECH LIMITED

Regd. No: IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773
AFA Valid till 31.12.2026

Date: 26.05.2026
Place: Hyderabad

E] Y] disna Sisieiel Am

punjab national bank

(Govt. of India Undertaking)

ARMB-Western Sastra
PNB Pragati Towers, 3rd Floor, C-9, G-Block, Bandra Kurla Complex,
Bandra (East),Mumbai - 400051, Email: cs8325@pnb.co.in

POSSESSION NOTICE [APPENDIX IV (See Rule 8 (1)]

Whereas,the undersigned being the Authorised Officer of the Punjab National
Bank under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of Powers conferred
under Section 13 read with the Security Interest (Enforcement) Rules, 2002,
issued a demand notice dated 22.01.2026 calling upon the Borrowers’/
Mortgagors’ Mrs. Arati Baban Pawar & Mrs. Sulochana Baban Pawar to
repay the amount mentioned in the notice being Rs.72,52,039.40 (Rupees
Seventy Two Lakhs Fifty Two Thousand Thirty Nine and Paise Fourty Only)
as on 22.01.2026 with further interest, incidental expenses, Costs & charges
thereon within 60 days from the date of notice/date of receipt of the said notice.
The Borrowers’/Mortgagors’ having failed to repay the amount, notice is
hereby given to the Borrowers’/Mortgagors and the public in general that the
undersigned has taken possession of the property described herein below in
exercise of powers conferred on him/her under Section 13(4) of the said Act
read with Rule 8 of the said Rules on 23rd day May of the Year 2026.
The Borrowers/Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will
be subject to the charge of the Punjab National Bank for an amount of
Rs.72,52,039.40 (Rupees Seventy Two Lakhs Fifty Two Thousand Thirty
Nine and Paise Fourty Only) as on 22.01.2026 with further interest,
incidental expenses, costs and charges until full payment.
The Borrowers’ attention is Invited to Provision of sub section {8} of section 13
of Actin respect of time available redeem the secured assets:

Description of immovable property
Flat No.1005, on 10th floor, adm 42.10sq.mtr.i.e.453sq.ft.( Carpet area) and
50.52 sq.mtr. i.e. 544 sq.ft. (Built up area) (which includes of Dry Balconies/Sit-
out, Flower Beds and cupboard if any) alongwith cars and two wheelers
parking spaces at MLCP Building, Building W-5, in the building known as
“CASAFRESHCO” and as now in the society known as “CASAFRESCOATO
E Co-operative Housing Society Limited” constructed on all that piece and
parcel of land bearing no. New Survey No.59/1,60 to 62,63/1 to 9,63/10A,10B,
64/1109,65/1to0 5, 66,67,68/1,to 569/1 to 34A,4B,5,6,70/1t010,71/1t0 7& 9,
72/1t0 9, 73/1 to 7 of Village: Balkum and New Survey No.10/1B,11,23/1 to
6,25, 26, 30/1 to 5, 31/1 to 4,32/1A,2A,2B,3,33/1,92,93/2B of Village: Dhokali
and New Survey No.49/1K, 50/12B/2 , 50/12/B/3,50/13,51/1B,2,3,52/1K,2 to
6,53/1K,2 to 6,7B,8,54,55/5,7,10A,10B,11 to 15, 60/ 8B, 9B,10A,11A,11B,
12,13,14,16 to 19,20A,104,274/1,Lying being and situated at VILLAGE:
Kolshet, Taluka & District Thane and in the registration district and Sub-district
Thane and within the limits of Thane Municipal Corporation.

Sd/-
Authorised Officer,
Punjab National Bank

Date :23/05/2026
Place : THANE
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fi sMEG SMFG INDIA CREDIT COMPANY LIMITED L Japanese Foreign Minister in India
I Corporate Office: 2 North Avenue, Maker Maxity, Bandra Kurla Complex, Bandra (East), (Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

IndiaCredit

PragatikiNayipenchaan  VIUMDAI - 400051. FOR THE ATTENTION OF THE STAKEHOLDERS OF Mis. VIBHAAGRO TECH LIMITED =
for Quad talks; to meet PM Modi
(For Immovable Property)(Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002) No y

Whereas the undersigned being the authorized officer of SMFG India Credit Co.Ltd, Having its registered office at Commerzone IT | |- |Name of corporate debtor M/s. Vibha Agro Tech Limited NEW DELHI - | apanese

Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai - 600116 and corporate office 2nd North Avenue, 2. | Date of incorporation of corporate debtor [10" May 1995 H Ho H
Maker Maxity, 10th Floor, Bandra-Kurla Complex, Bandra (East), Mumbai - 400051, under Securitisation and Reconstruction of y Forelg n Minister Toshimitsu

3. | Authority under which corporate debtor is |Registrar of Companies (RoC),

Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002), and in exercise of powers conferred under Section incorporated / registered Hyderabad. Motegi will arrive in India on
13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned hereunder - UOITIOTGI995PLCa0318 Mond f two-d isit t
calling upon the following borrowers to repay the amount mentioned in the notice being also mentioned hereunder within 60 days 4. Corporate Identity No. of corporate debtor onaay 1or a 0-day Vvisit 10
fromthe date of receipt of the said notice. 5. |Address of the registered office and Flat No. 501, A& B Subhan Sirisampada, No. t' i t i t' ‘x
! p saidn¢ o ) ) o e : ! participate In a meeting O

The following borrowers having failed to repay the amount, notice is hereby given to the following borrowers and the public in principal office (if any) of corporate debtor | 6-3-1090/A/1 (Plot No. 12), Rajbhavan Road, f . inist E th
general that undersigned has taken possession of the properties described herein below in exercise of powers conferred on him Somajiguda, Hyderabad - 500082 Orelgn ministers . rom the Quac
under sub section (4) of section 13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date | | 6-|Date of closure of Insolvency Resolution Process | 22.05.2026 grouping of India, Japan, th
mentioned hereunder: 7. |Liquidation commencement date of 22.05.2026 i i
St Name of the Borrower(s)/ Demand Notice Date Date & Type of corporate debtor United . Sates andAustralia. .
No. Legal Heir(s). Amount P i 8.|Name and registration number of the Dantu Indu Sekhar ACCOl’dlng to the M EA, MOtegl
1.| 1. MR. MADHAV AQUA 14-11-2025 E. insolvency professional acting as IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/ will land in New Delhi on

2. MR, RAHUL KUMAR PATEL Rs. 20,16,370/- (Rupees Twenty Lakns Sixteen | sppveom” | || et 12773 Mond 3 late in th .

3. MRS. MITALBEN RAHUL KUMAR PATEL Thousand Three Hundred Seventy Only) Possession) | |9 |Address and e-mail of the iquidator, 291401/6/1, Plot No 253, Road No 2 (West), onaay and later In the evening

(Loan Account Number : 212520911021366) as on 10 October,2025 as registered with the Board Deen Dayal Nagar Ramakrishna Puram, meet External\ffairs Minister S & L

Description of Immovable Property Mortgaged o e erpors Gt o 50005 Jaishankar at the Hyderabadf Australia, PennyWong; the

OWNER : MR. MADHAV AQUA Property 1- All That Propery Bearing Plot No. G/4 (as Per Passing Plan Plot No. A/48 City Survey —— -

o

Sheet No. 61, City Survey Record Nondh No. 4330/48, Admeasuring 18 * 35 Sq. Fts. I.e. 58.52 Sg. Mts. In “yogeshwer Villa”, | |!0{Address and e-mail to be used for Flat No 104, Kavuri Supreme Enclave, Hou_s_e. OI’) TueSday he WI”_ Forel_g n Minister . of Japan,
Situate At Block No. 140/a Admeasuring 1 He. — 88 Aare — 18 Sq. Mts., Of Moje Village Olpad, Ta: Olpad, Dist: Surat, Own By, correspondence with the liquidator Kavuri Hills, Hyderabad-500033, Telangana. participate in the Quad ForeignToshimitsu Motegi; and the

Rahulkumar Bachubhai Patel. Boundaries: East : Plot No. A/41, West : Approach Road, North : Plot No. A/49, South : PlotNo. A/47. E-Mail: cirpvibha@gmail.com P 1 . P :
Property 2- All That Propery Shop No. 218 On The 2nd Ploor Admeasuring 333 Sq. Feet Super Built Up Area,& 15.47 Sq. Mis, | |1 {Cast date for submission of daims | 21.06.2026 (30 Days from th Liquidation Ministers’ Meet and deliver jointUnited Sates Secretary oft&e,
Carpet Area, Along With Undivided Share In The Land O Exito Commercial Hub, Situate At Revenue Share , No. 14/1, 16/1 Block Commencement Date) press statements. Marco Rubio, will participate in
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Pope calls for robust regulation of Al in manifesto Lebanon president says Israelt

: B ] = (]
= ~ Withdrawal 'non-negotiahle
Ihat nnnders the '“I“re 0' h“manltv BEIRUT: Lebanese Presidenttions at the Pentagon on May

_ - JosephAoun on Monday said 29. Hezbollah chief Naim
VATICAN CITY: Pope Leo XlVcalled but the betterment of humanlt)AI . Israel's withdrawal from the Qassem on Sunday reiterated
Monday for robust regulation of artificial competitors OpenAl andnthropic are country's south was a "non-his opposition to the direct talks
intelligence and for its developers f(

the second- and third-most valuable U$egotiable" demand that authorwith Israel and his group's
work for the common good rather tha private companies, each valued agjes would pursue throughrefusal to disarm, as it keeps up
profit, issuing a sweeping manifesto o hundreds of billions of dollars, more thamegotiations, days ahead of attacks on Israeli tgets in
safeguarding humankind as th the GDPof many nations. _ - new round of talks in south Lebanon and across the
technology impacts everything fro Anthropic  co-founder Christopherwashington. In a statemenborder

work to war “Magnifica Humanitas” Olah welcomed Les' criticism and commemorating Israel's previ "If this government is inca
(Magnificent Humanity), Les first concern. He said such external checks afys withdrawal from southpable of guaranteeing sover
encyclical, has been eagerly awaited e Al and the researchers behind it wergepanon in 2000 after some tweeignty, it should go,” Qassem
since historys first US-born pope fundamental to the technology “goingdecades of occupatiomoun said, adding: "Where is the sov
announced days after his election that well” for humankind since there is Sosajd that "this yeathe anniver ereignty if America runs the
consideredl to be the biggest challenge - much at stake — “a real possibility thatsary of the liberation comes asogs of the Lebanese state?"
facing humanity todayin the text, Leo does it mean to be human?” sdidylor Al will displace human labor at a very| ehanon is weighed down by aAoun said that negotiations
denounced the “culture of power” drivingBlack, a MicrosoftAl executive and large scale.” “Vé need more of the world painful reality" were "neither a concession nor a
theAl race, especially in developing evedirector of Catholic University of — religious communities, civil society =~ "|sraeli attacks have notsurrender".

more sophisticated methods of remot@mericas Al institute. The Vatican scholars, governments — to do what Histopped and our dear southern "The liberation of the south is
warfare. He declared that it was “notaunch also included remarks by the cddoliness has done here: to take thigillages are still sdéring under a duty borne by the state with
permissible” to entrust irreversible, lethatounder ofAnthropic, which is currently seriously to look closely and to push 3 renewed occupation,” he saicthe support of its people," the
decisions toAl systems, setting uplocked in a legal battle with therump events in a better direction,” Olah saidjgraeli troops who invadedpresident added. Lebanese
another flash point between themerican administration over access to sl “We need informed critics who will tell | epanon during the latest waruthorities have committed to
pope and theTrump administration, technology The Vatican decided tothe labs when we are failin§Ve need \ith Hezbollah began on Marchdisarming Hezbollah and they
which has worked aggressively tanvolve Anthropic as part of its decadeimoral voices that the incentives cannop are operating inside a selfprohibited its military activities
deregulateAl development. “Artificial long efort to engage Silicorvalley in bend.” . declared "yellow line" running after it drew Lebanon into the
Intelligence now demands to belialogue over the human costAif And In a methodical text, the math majoraround 10 kilometres (six miles)Middle East war with rocket fire
disarmed, freed from logics that turn iyet in his text, Leo repeatedly blasted theope traced the history of the Catholigjeep inside Lebanese territory at Israel, in retaliation for
into an instrument of domination,concentration of power and data in th€hurchs social teaching and applied its |srael's military has also beerstrikes that killed Iran's supreme
exclusion and death,? the pope told lBands of so few people in the privateore concepts — justice, solidaritthe conducting heavy strikes wellleader On Sunday US -+
special Vatican presentation of thesector as a dangeespecially to children dignity of work and the universal peyond that area despite ecretary of Bite Marco Rubio
encyclical, one of the most authoritativeind the most vulnerable, and called fatestination of resources — to the digitateasefire supposed to be imondemned what he called

types of teaching documents a pope caxternal regulation of their work. revolution. “I am convinced that this will force sinceApril 17. "Lebanon Hezbollah's "reckless call to
issue. “It is not enough to invoke ethics in theprove to be a deﬁning document for OURN”I not accept this reality overthrow Lebanon's democrat
Experts in the tech industrgcademia abstract; robust legal frameworksera, a profound and prophetic document,Aqun said. ically elected government”,

and Catholic morality said the documerindependent oversight, informed usersaid Paolo Carozza, law professor at "The path to a full Israeli accusing it of "actively trying to
will likely become a benchmark in theand a political system that does nd¥otre Dame Law School and chair of theyjthdrawal will remain an drag Lebanon back into chaos
debate oveAl, a point of reference for abdicate its responsibility are required,Meta oversight board. “Pope Leo isyncompromised, constantand destruction.” Qassem had
policymakers, researchers and ordinatye wrote. “Amore moraAl is not enough offering a clear comprehensive, and pational demand that thesaid that "the people have the
folk alike. It comes as the nedaily if that morality is determined by a féw coherent voice w@ing us to take |ehanese state works to achieveght to go down onto the streets
developments in the technology triggeceo appealed several times tal responsibility for constructing a world in through the option of negotia and to bring down the govern
concerns rise oveAl replacing human developers and political leadersvhich technology will serve humanstions," he added. Lebanon angnent” in response to Israeli
jobs and even human intelligence. “Itesponsible for regulating them to justather than degrade them,” he said. In itfsrael began landmark US-broattacks and US sanctions on the
lends itself to people who are at thelow down and reflect on what they arstrongest chapters, Leo denounced hoWered talks last month and arédezbollah-linked Al-Qard Al-
forefront of these tools and able to see thk”ng He L@ed them to use ethical andAl had helped accelerate tE]Epreparing for a fourth round inHassan financial institution,
incredible things that they’re able to dospiritual guidelines to make the choice ttnormalization of war” by desensitizing early June, preceded by a meetvhich Washington wants Beirut
to have questions about their own ‘Whawork not for their own profit or powgr people to its cost. ing between military delega to shut down.

Three dead, 17 workers still missing in 11 dead, 10 injured in Pakistan
collapse of unfinished hotel in Philippines .., 35 Van hils parked bus

ANGELES: Rescuers pulled s = B the AP. "We don't want to '€ast 17 people were

_ Wi A : : O _ killed and 10 injured
out two workers early B _ \ A give the families of the in a road accident on
Monday from an immense T trapped workers any bady, - o057 Cinwest
pile of rubble that was a nine- L : news." Anxiety and fear y

story hotel which collapsed among relatives of th@egglé'Star.}'he diglrglssh
while under construction in a g trapped workers, who are '
northern Philippine city

-l . ~occurred when a
waiting in sheds near the

bringing the death toll to |

three with 17 others still |

rubble, have deepened. "I'g’TFg?/Zﬁir;%e:‘rom Sv\kl);s e ——
missing, oficials said. One =y S : see— slow rescue WorkiuKhyber Pakhtunkhwa

losing hope because of what | "' 5ashawar in the 1INE DO NDT R

of the workers emeged dead A # 3 antig® said Lea Mendoza Casilao, drovince developed a

while emegency personnel intravenously to one of theguest at the inn was injured47-yearold sardine factory n\achanical fault and

struggled in the early trapped workers in the rubblebut managed to dash outworker whose boyfriend, asiopped  on  the Ahmad Faizi, a rescuetravelling home ahead
morning hours to revive thein a desperate feirt to keep officials said.A day after the mason, was among those stilly54side. Passenger®fficial told AFP, of Eid, one of the most
other one in an ambulancehim alive in the scorching unfinished building collapse trapped in the rubble. S'?Ef’nad stepped out of theadding that three of important religious
near the pile of concretesummer heat, regional policewith a loud crashing soundbrought a week's supply ofehicle and were the injured were in festivals in the Muslim
slabs, twisted iron bars ancchief Brig. after a fierce thunderstorm rice and sardines for him aiyajting nearby when critical condition. calendar Road
aluminum scdbldings that  Gen. Jess Mendez told theAngeles ~ City ~ Mayor the construction site, but shey yan lost control and Muhammad Ali, a accidents remain
was all that remained of theAP. The third dead victim Carmelo Lazatin said rescuesaid they would never meebjoughed into the doctor at a local common in Pakistar-
building in Angeles City of was a Malaysian touristefforts would still not be as scheduled over theyowd and the parkedhospital receiving the due to weak
Pampanga ProvinceThey trapped in a budget inn thashifted to a body retrievalweekend after the buildingpys., "At least 17 victims, also enforcement of trédit
eventually gave up and drovevas partly hit by the operation. "My best hope iswhere he was sleepingpeople have beenconfirmed the deathlaws, speeding, poor
away Rescuers tried toavalanche of debris from thethat we can rescue morecrumbled before dawn onkilled and more than toll. Many of the road safety standards,
provide water and medicinecollapsed building.Another people alive," Lazatin told Sunday 10 injured,” Bilal passengers wereand reckless driving.
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Eating grapes daily can

New research has
suggested that grapes may
offer broader benefits for
skin health than previously
understood, with scientists
finding that regular
grape consumption can
positively influence gene
activity linked to skin
protection and overall
health.

Earlier clinical studies
had already shown that
eating grapes could
improve the skin’s
resistance to ultraviolet
(UV) radiation in nearly
30 to 50 per cent of
individuals. The latest
findings, published
recently, indicate that
grapes may affect
skin health in almost
everyone by altering gene
expression and reducing
oxidative stress.

As part of the study,
volunteers consumed the
equivalent of three servings
of whole grapes daily for
two weeks. Researchers
then examined changes
in gene expression in
the participants’ skin
before and after grape
consumption, both with
and without exposure
to low levels of UV

radiation.
The researchers observed

significant differences in
skin gene activity between
individuals as well as
changes within the same
individual over time.
Each participant initially
displayed a unique genetic
activity pattern in their
skin. However, these
patterns shifted after
grape consumption and
changed further following
UV exposure.

Scientists also found
additional modifications
when grape consumption
was combined with
UV exposure. Although
responses varied among
participants, researchers
noted that grapes
consistently influenced
gene expression in all

.

volunteers involved in
the study.

Detailed analysis
revealed that grape
consumption promoted
biological processes
associated with stronger
skin protection. The altered
gene activity pointed to
increased keratinization
and cornification, both
of which help form the
skin’s outer protective
barrier and defend against
environmental damage.

The study also measured
levels of malondialdehyde,
a recognised marker of
oxidative stress, after
participants’ skin was
exposed to low doses
of UV radiation. Those
who had consumed grapes
showed lower levels of
the marker, suggesting

improve skin protection

reduced oxidative stress
and improved skin
resilience.

Commenting on the
findings, John Pezzuto,
Professor and Dean of
the College of Pharmacy
and Health Sciences at
Western New England
University, said the results
strengthened the idea
that grapes function as
a “superfood” capable of
triggering nutrigenomic
responses in humans.

He said the changes
observed in skin gene
expression indicated
improvements in skin
health and added that
grape consumption may
also influence gene
activity in other body
tissues, including the
liver, muscles, kidneys
and even the brain.

According to the
researchers, the study
provides fresh insight
into how whole foods
can affect the body at the
genetic level and may help
scientists better understand
the broader relationship
between nutrition and
human health in the post-
genomics era.

Researchers at Massachusetts
Institute of Technology have dis-
covered that cysteine, a naturally
occurring amino acid present in
many protein-rich foods, may help
the intestine repair itself after
damage by stimulating a power-
ful immune response that boosts
intestinal stem cell regeneration.

The findings, observed in mice
and published in the journal Na-
ture, could eventually open new
possibilities for reducing intestinal
injuries caused by radiation therapy
and chemotherapy. Scientists be-
lieve cysteine-rich diets or supple-
ments may one day help cancer
patients recover more effectively
from treatment-related intestinal
damage.

According to Omer Yilmaz,
director of the MIT Stem Cell
Initiative and associate professor of
biology at MIT, the study suggests
that dietary cysteine supplementa-
tion could potentially reduce some
of the harmful side effects caused
by chemotherapy and radiation
exposure.

Researchers said the discovery
is particularly significant because
it involves a naturally occurring
dietary compound rather than a
synthetic drug.

The study is considered the first
to identify a single nutrient capable
of directly enhancing intestinal
stem cell regeneration. Earlier re-
search had shown that broader di-
etary approaches such as fasting or
calorie restriction could influence
stem cell activity, but scientists had
not previously isolated one specific
nutrient responsible for promoting

this type of tissue repair.

To better understand how nutri-
ents affect stem cells and tissue
health, the MIT research team fed
mice diets enriched with one of 20
different amino acids, the building
blocks of proteins. The scientists
then studied how each amino acid
influenced regeneration in intestinal
stem cells.

Among all the amino acids
tested, cysteine produced the stron-
gest regenerative response in both
stem cells and progenitor cells,
which later develop into mature
intestinal cells.

Further investigation revealed
the biological mechanism behind
the effect. When intestinal cells
absorb cysteine from food, they
convert it into a molecule known
as CoA. This molecule is then
released into the intestinal lining
and absorbed by immune -cells
called CD8 T cells.

Once activated, the CD8 T cells
multiply rapidly and begin produc-
ing IL-22, a cytokine that plays a
major role in intestinal healing and
stem cell regeneration. Research-
ers noted that scientists previously
did not know CD8 T cells could
produce IL-22 in a way that sup-
ports intestinal stem cell activity.

The team also found that the
activated immune cells gather in
the lining of the small intestine,
placing them in an ideal position
to respond quickly when tissue
damage occurs. Scientists explained
that the effect is mainly concen-
trated in the small intestine because
that is where most dietary protein
absorption takes place.

In the experiments, mice given a
cysteine-rich diet showed improved
recovery from radiation-induced

intestinal injuries. Researchers
also reported similar regenerative
benefits in unpublished studies
involving the chemotherapy drug
5-fluorouracil, which is widely used
to treat colon and pancreatic can-
cers but is also known to damage
the intestinal lining.

Cysteine occurs naturally in sev-
eral protein-rich foods, including
meat, dairy products, legumes and
nuts. The human body can also
produce cysteine by converting
another amino acid, methionine,
in the liver.

However, researchers believe di-
etary cysteine may have a stronger
effect because it reaches the intes-
tine directly before being distributed
throughout the rest of the body.

Although cysteine has long
been recognised for its antioxidant
properties, scientists said this is
the first study demonstrating that
it can directly stimulate intestinal
stem cell regeneration.

The MIT team is now exploring
whether cysteine could also support
repair processes in other tissues.
One ongoing study is examining
whether the amino acid may help
stimulate hair follicle regeneration
and promote hair regrowth.

Singie proteinhoostmalde Fermented
mice stronger

As populations around the world
continue to age, scientists are
increasingly searching for ways to
help people remain healthier and
physically stronger in later life. In
the United States alone, researchers
estimate that by 2050 nearly one
in four people will be aged 65 or
older, with many expected to live
into their 90s.

Although advances in modern
medicine have significantly increased
life expectancy, aging continues to
bring major health challenges,
including weakened immunity,
chronic inflammation, bone loss,
reduced energy levels and declining
physical strength. Scientists are
now focusing on understanding the
biological processes behind these
changes in an effort to slow age-
related decline.

Researchers at the University
at Buffalo believe they may
have identified a promising
factor that could help reduce
some of the damaging effects
associated with aging. The research
focussed on a process scientists
call “inflammaging”, a condition
in which the body experiences
persistent low-level inflammation
over time. This chronic inflammation
gradually damages tissues, weakens
immune responses and increases the
risk of age-related diseases.

According to Keith Kirkwood,
senior associate dean for research
and Centennial Endowed Chair in
the Department of Oral Biology at
the University at Buffalo School of
Dental Medicine, these age-related
immune changes are known as
immunosenescence.

“These age-related changes lead
to a decline in immune resilience
and an increased susceptibility to
age-related chronic inflammatory
diseases,” Kirkwood explained.

The scientists concentrated on
a protein called tristetraprolin, or
TTP, which plays an important role
in controlling inflammation. The
protein works by breaking down
inflammatory signals before they

levels. The results showed that male
mice with increased TTP levels had
significantly lower frailty scores
compared with untreated mice.
Female mice also demonstrated
improvements, although the effects
were less pronounced.

According to Kirkwood, the
mice with higher TTP levels
displayed stronger grip strength,
better walking ability, improved
endurance and healthier overall
physical performance. Researchers
also observed healthier bones,
reduced bone breakdown and
immune system characteristics that
appeared more youthful.

Scientists believe the weaker
response observed in female mice
may be linked to factors such as
smaller body size and reduced
estrogen levels, which could
limit tissue responses to anti-
inflammatory changes. Nevertheless,
both male and female mice showed
improvements in bone strength when
TTP expression was increased.

The study involved collaboration
with Bruce Troen of the University
of Kansas School of Medicine and
Perry Blackshear, who previously
worked with the Duke University
Medical Center and the National
Institute of Environmental Health
Science. Despite the encouraging
findings, researchers cautioned that
treatments for humans are still far
away. Early attempts to identify
drugs capable of increasing TTP
expression have so far not produced
clear success.

However, scientists believe the
research provides valuable insight
into how controlling inflammation
at the molecular level could
eventually help improve strength,
bone health and resilience in aging
populations.

Scientists in South Korea have
identified a probiotic bacterium
found in the traditional fermented
food kimchi that may help the
body remove harmful nanoplastics
from the digestive system by
binding to the particles and aiding
their elimination through waste.

The findings were announced
by the World Institute of Kimchi,
a government-funded research
institute operating under South
Korea’s Ministry of Science and
ICT. Researchers said the study
offers a possible biological approach
to tackling the growing problem
of nanoplastic accumulation in the
human body.

Nanoplastics are microscopic
plastic particles measuring less
than one micrometre in size. They
are produced as larger plastic
materials gradually break down in
the environment and can enter the
human body through food, water
and other sources. Because of their
extremely small size, scientists fear
that nanoplastics may cross the
intestinal barrier and accumulate
in organs such as the kidneys and
brain, potentially posing long-term
health risks.

Researchers around the world are
currently exploring ways to reduce
the buildup of these particles inside
the body.

The South Korean research
team, led by Se Hee Lee and
Tae Woong Whon, focussed
on a kimchi-derived lactic acid
bacterium known as Leuconostoc
mesenteroides CBA3656.

The scientists tested the
strain’s ability to bind with
polystyrene nanoplastics under
laboratory conditions. The kimchi-
derived bacterium demonstrated
an adsorption efficiency of 87
per cent, slightly higher than a
reference strain, Latilactobacillus
sakei CBA3608, which recorded
an efficiency of 85 per cent.

However, the differences became

New development in

pharma research

food may help flush microplastics

more significant under conditions
designed to imitate the human intestine.
While the adsorption efficiency of the
reference strain dropped sharply to just
3 per cent, the kimchi-derived strain
maintained a much stronger binding
efficiency of 57 per cent.

According to the researchers, the
results indicate that the bacterium could
continue attaching to nanoplastics even
inside the digestive system, making it
potentially useful in helping the body
remove such particles naturally.

The team also conducted experiments
using germ-free mice. Both male and
female mice that received the probiotic
strain excreted more than twice the
amount of nanoplastics in their feces
compared with mice that did not
receive the bacterium.

Scientists said the findings suggest that the probiotic
may promote the removal of nanoplastics by binding
to them inside the intestine and helping expel them
through waste.

The study also adds to growing scientific evidence
that microbes found in fermented foods may provide
benefits beyond digestion and food preservation.
Researchers believe such microorganisms could also
play a role in interacting with harmful environmental
pollutants inside the body.

Commenting on the findings, lead researcher Se
Hee Lee said plastic pollution was increasingly being
recognised not only as an environmental problem but
also as a public health concern.

She added that microorganisms derived from
traditional fermented foods could offer a new
biological strategy to address the emerging
challenge of nanoplastic exposure and said further
research would continue to explore the health and
environmental potential of kimchi microbial resources.

However, producing these compounds has tradition-
ally been difficult. Earlier methods for synthesising
housanes often required high temperatures and harsh
reaction conditions. Those approaches also struggled
to accommodate functional groups, which are ad-
ditional atoms or molecular side chains attached to
the starting materials.

Scientists explained that these functional groups are
important because they strongly influence how mol-
ecules behave and determine many of their chemical
and biological properties.

To overcome these limitations, the research team
began with hydrocarbons known as 1,4-dienes. Un-
der normal light exposure, these compounds tend to
undergo unwanted side reactions that interfere with
the desired transformation.

The researchers solved the problem by modifying
the side chains attached to the starting materials. This
adjustment helped suppress competing reactions and
made the overall chemical process more stable and
predictable.

Once the unwanted reactions were controlled, the
molecules were able to fold into the strained ring
arrangement necessary to form housanes.

According to Glorius, the process is normally difficult
because it is energetically “uphill,” meaning additional
energy is required for the transformation to occur. The
photocatalytic system provided the necessary energy
input through light activation.

The team also carried out computer-based analyses
to better understand the detailed reaction mechanism
and how the molecular transformation takes place at
the atomic level.

Researchers believe the new method offers a more ef-
ficient and accessible approach for producing housanes
while also expanding the variety of molecules that
can be created from these highly strained structures.

The scientists said the discovery could support
future advances in organic chemistry, pharmaceutical
manufacturing and the development of new functional
materials.
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FORMB
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF Mis. VIBHA AGRO TECH LIMITED

PARTICULARS DETAILS

1. |Name of corporate debtor M/s. Vibha Agro Tech Limited

2. | Date of incorporation of corporate debtor |10" May 1995
3.|Authority under which corporate debtor is |Registrar of Companies (RoC),
incorporated / registered Hyderabad.

o

-| Corporate Identity No. of corporate debtor|U24110TG1995PLC029318

[

. |Address of the registered office and Flat No. 501, A & B Subhan Sirisampada, No.
principal office (if any) of corporate debtor |6-3-1090/A/1 (Plot No. 12), Rajbhavan Road,
Somajiguda, Hyderabad - 500082

o

Scientists in Germany have developed a new method
for producing highly strained ring-shaped molecules that
could help accelerate the development of medicines and
advanced materials. The research was led by Frank
Glorius and his team at the University of Miinster’s
Institute of Organic Chemistry. The scientists introduced
a technique that converts simple and widely available
chemical starting materials into compact molecular
structures known as “housanes”, which are named after
their resemblance to the shape of a simple house.

Researchers said the process relies on photocatalysis,
a method that uses light energy to drive chemical
reactions. In this case, a photocatalyst transfers energy
from light into the molecules, enabling them to transform

-| Date of closure of Insolvency Resolution Process | 22.05.2026

. |Liquidation commencement date of 22.05.2026
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POSSESSION NOTICE
[Rule 8 (1) and (2)]

Whereas, The Authorized Officer of the Secured Creditor mentioned herein, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest (Act), 2002 and in exercise of powers
conferred under Section 13(12) read with (Rule 3) of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice calling upon the borrower(s) to repay the amount mentioned in the notice within 60 days from-the date of receipt
ofthe said notice.
The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) and the public in general -
that the undersigned being the Authorized Officer of NHFL has taken possession of the property described herein 10JAddress and e-mail to be used for
below in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security correspondence with the liquidator
Interest Enforcement) Rules, 2002 on the date mentioned against each property.
The borrower's attentionis invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to
redeemthe secured assets.
The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of the NHFL for the amount mentioned below and interest and
other charges thereon.

accumulate excessively in the body.

Researchers noted that TTP
levels naturally decline with age,
particularly in immune cells,
potentially allowing inflammation
to spread more widely throughout
the body.

To investigate whether restoring
TTP could improve health in aging
individuals, the research team
genetically modified elderly mice
so that their TTP levels remained
stable. The findings of the study

~

Dantu Indu Sekhar
IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/
12773

29-1401/6/1, Plot No 253, Road No 2 (West),
Deen Dayal Nagar Ramakrishna Puram,
Neredmet, Hyderabad, Telangana ,500056.
E-Mail: indu.sekhar3@gmail.com

Flat No 104, Kavuri Supreme Enclave,
Kavuri Hills, Hyderabad-500033, Telangana.
E-Mail: cirpvibha@gmail.com

21.06.2026 (30 Days from the Liquidation
Commencement Date)

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench-I, has ordered

the commencement of liquidation of M/s. Vibha Agro Tech Limited on 22.05.2026 under section
330ofthe IBC, 2016.

o

.|Name and registration number of the
insolvency professional acting as
liquidator

.| Address and e-mail of the liquidator,
as registered with the Board

©

1{Last date for submission of claims

Wefr?’ puthhed 1.11 the Janua,ry 2026 into the highly strained structures. Loan Account| Borrower(s) & Property Details | Amount & Date of Demand Date of | Possession The stakeholders of M/s Vibha Agro Tech Limited are hereby called upon to submit their claims
edition of the ]oumal Aglng and Small ring-shaped molecules are considered extremely Number Notice Possession Status or update their claims submitted during the CIRP with proof on or before 21.06.2026 to the
Disease - : . . LNLEAOHL- | 1NANDHININADARAJAN |Rs.14,57,677/-(Rupees|22May-2026] SYMBOLIC | [ | !auicetoratiheaddress mentioned againstitermNo.10. .
. . 1mportant m chemlstry and pharmaceutlcal research 01240040021 BORROWER Fourt Lakh Fifty S POSSESSION The Financial Creditors shall submit their claims with proof by electronic means only. All other

The six-year project, Supported by because they contain laree amounts of stored internal ( ) ourteen Lakn Fi ty Seven Creditors may submit the claims with the proof in person, by post or by electronic means.
a grant of $2.1 million from the . .y . g 2.PARTHIBAN S Thousand Six Hundred Submission of false or misleading proof of claims shall attract penalties.

g . tension. Scientists often compare them to bent branches (CO-BORROWER) Seventy Seven Only) In case a stakeholder does not submit its claims during the liquidation process, the claims,
National Institutes of Health, was under pressure. When these molecules later participate Date: 15-Nov-2024 submitted by such a stakeholder during the corporate insolvency resolution process under the|

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

Claim forms can be downloaded from https:/ibbi.gov.in/home/downloads under liquidation
process forms download section

carried out across the university’s
South and Downtown campuses.
Researchers evaluated the elderly
mice using several indicators of
physical frailty, including grip
strength, walking ability, treadmill
endurance and overall energy

PROPERTY BEARING : ALL THAT PIECE AND PARCEL OF THE PROPERTY BEARING ITEM NO-3,
CONSTRUCTED ON OLD SURVEY NO. 60/8 ( NEW SURVEY NO. 257/8) T. EDAYAR VILLAGE,
THIRUVANNAI NALLUR BLOCK AND TALUK, VILLUPURAM REG. DIST. TAMILNADU 607203 WHICH IS
BOUNDED AS UNDER_ EAST : RAGHVAN'S PLOT, WEST. SUBBURAYAN'S PLOT, NORTH :
MANNANGATTI'S PLOT, SOUTH: VEETHI

Place : Villupuram
Date : 26.05.2026

in chemical reactions, they can release stored energy,
helping researchers build more complex compounds
efficiently.Several important medicines, including
Penicillin, rely on similar strained molecular structures.
Because of their unusual chemical properties, such
molecules are widely used in the development of
pharmaceuticals and specialised materials.

Dantu Indu Sekhar

Liquidator

M/s VIBHA AGRO TECH LIMITED

Regd. No: IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020/12773
AFA Valid till 31.12.2026

Sd/-
Authorised Officer

Date: 26.05.2026
Niwas Housing Finance Limited

Place: Hyderabad
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PUBLIC NOTICE

This is to inform the general public that our client
Mr. Sanjay Amar Lal, son of Late Amar Lal
Lakshmi, r/at # 16, K M Lane, S P Road Cross,
Bangalore 560 002 is an owner of the property
mentioned below at Schedule-I and represent
that the original Rectification Deed
dated15/10/1976, doc.No.1095/1976-77 of
Book | at SRO, Bangalore - (herein after referred
to as 'TITLE DEED') has been lost during transit &
a complaint has been registered on 25/05/2026
bearing E-Lost ReportN0.2221019/2026.
Further, the TITLE DEED could not be retrieve
inspite of best effort to trace it by our Client and
any person/s who has/have any claim, right, title
and interest in the TITLE DEEDS and/ or any
person/s coming into possession of the
aforesaid document(s) with respect of Schedule-
| and is/are having knowledge of its whereabouts
are hereby requested to intimate the below
mentioned address for examination. In the event
no information is received by us within 07 days
from the date of publication, it shall deem to have
been waiving off such claim and objection.
Property details: Schedule-I
All that piece and parcel of the property bearing
extract of Computerised E Aasthi Form A Katha
No.24, E-PID No0.1732347353, assigned to New
Municipal No.24, old No.6, PID No.6-42-24,
measuring East to West 15 feet and North to
South 45 feet, situated at 1st Cross, T R Layout,
Behind Chaitanya School, Pipeline
Sheshadripuram Bangalore 560003, comprising
of a stilt, ground and two upper floors building,
and bounded on: East by : House belongs to Mr.
Venkatappa; West by: Western portion of the
property bearing Site No.6, belongs to
Mr. Gangaiah & Mrs. Narasamma; North by :
Property bearing Site No.18; South by : 1st Cross
Road.

Name of Advocate:Mr. Prashanth C

M/s Target Law, Advocates & Legal Consultants
# 59, 'SAMPIGE' 1* Floor, East Park Road

15" Cross, Malleshwaram Bangalore 560 003
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|, MOHAN C SAJJAN S/o CHANNAPPA
SAJJAN aged 46 years, residing at
PLOT 15, SHRINIVAS RESIDENCY S 2,
3RD CROSS, AMARJYOTHI LAYOUT,
SANJAYNAGAR, BENGALURU-560094,
do hereby declare that | have changed
my name from MOHAN SAJJAN TO
MOHAN C SAJJAN, henceforth, and |
shall be known and called as MOHAN C
SAJJAN, for all purposes, vide affidavit
dated 23RD MAY 2026, sworn before
Advocate and Notary R VISHWANATH
at Bangalore.

I, V. MUTHU RUBEN, aged about 50
years, S/o D. Vincent, residing at Art
Requizza Apartment, C 0205, Newtown,
Gollahalli Main Road, Near MJR
Apartment, Electronic City Phase-l,
Bengaluru, Karnataka, do hereby declare
that | have changed my name from
V MUTHU REUBEN to V. MUTHU
RUBEN henceforth | shall be known and
called as V. MUTHU RUBEN for all
purposes, vide affidavit dated
25/05/2026 sworn before Advocate and
Notary PUTTARAMAIAH at Bangalore.
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PUBLIC NOTICE

Public are informed that our clients Sri. Reyaz khan So|
Mehaboob Khan, and Mrs.Firdouse W/o Sri. Reyaz khan|
are the absolute owners of the schedule property, and
acquired same by virtue of the registared sale deed|
dated 30/6/2025, which is registared as document|
No.HBB-00648-2025-26, registared on 01/07/2025,
By the sub-registrar, Gandhinagar (Hebbal) Bangalore,
from Mr. Abdul Azees, Mrs. Shakira Khanum, Mr. Abdul
Salam Ghani, duly represented by his mother and GPA
holder Mrs. Shakira Khanum.
Schedule Property
(Schedule as per of Sale deed dated 30/06/2025
registared Doc.no. 648/2025-26) All that piece and
parcel of the Residential Property Bearing No.36B,
Electronic Khata No0.2244126 Property,
No.394/28/2/36/0/28/2-36B, New E-PID
No. 1031882318 situated at 7th Cross, Umar Nagar,
Dr.A.PJ.Abdul Kalam Main Road Cross), New BBMP
Ward No.23, Nagawara, Bangalore, (formerly Being Site|
Bearing No.36B, Khata No.28/2/36B, Assessment|
No.28/2, New PID No.023-W0249-26 situated at
Nagawara Village, Kasaba Hobli, Bangalore North Taluk,
Bangalore) along with Land, Open spaces and all the|
structures standing thereon. And measuring on Eastern
side 32 feet 6 inches, on Western side 32 feet 6 inches|
and on Northern side 11 feet and on Southern side 13
feet 9 inches, along with RCC ofed building i
ground floor measuring 300 Sft, First floor measuring
400 Sft, and Second floor measuring 400 Sft, totall
sital area 402 Sft and bonded on:- East by: Road, West|
by: Property bearing No 10 belonging to Mohammed
ZubairNorth By : road South by : property bearing No
36A belonging to Abdulla Basha From its owner|
Sri. Reyaz khan S/o Mehaboob Khan, and Mrs.Firdouse
W/o Sri. Reyaz khan and informing general public that
Sri. Reyaz khan S/o Mehaboob Khan, and Mrs.Firdouse
W/o Sri. Reyaz khan, intent to mortgage the said
property in favour of M/s PIRAMAL FINANCE LIMITED
and anyone having any claim over the said property or|
any other claims by any person/s Nationalized banks,
MNC Banks Private Banks, Co-Operative Banks any|
Financial institutions Governed by the RBI Rules may
lodge their objections in writing within 07 days from
this day to the under mentioned Advocate.
RAMESH P. ADVOCATE OFFICE#102, 1" FLOOR,

Amar Tower, 1" cross Gandhinagar, Bangaloruru -530009
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PUBLIC NOTICE

This is to inform the general public that my clients
1.Sri.Somashekhar Reddy .B S/o Sri.
Bayappa.K, Aged about 52 Years, 2.
Sri.Suresh.H.A. S/o Sri.Aswathappa, Aged
about 43 Years, and 3. Sri.Bikshalu Chirala S/o
Sri.Chenaiah Chirala, Aged about 44 years, All are
Residing at Bagepalli Town, Bagepalli Taluk,
Chikkaballapura District, they are the absolute
joint owners of the Converted Land bearing
New Sy No.502/10, Old Sy No.502/3, duly
Converting from Agriculture purpose to Non-
agriculture Commercial Educational Purpose,
Vide order No.796246, dated.14.10.2025, issued
by the Deputy Commlssmner Chlkkaballapura
District, Measuring 11 Guntas, Situated at
Bagepalli Village, Kasaba Hobli, Bagepalli Taluk,
Chikkaballapura District, Presently within the
Bagepalli Town Municipal Corporation East by:
Land bearing LA.SA No.501, West by: Block No.1
Land, North by: Land bearing LA.SA No.509,
South by: Land bearing LA.SA No.2, Further on
22.05.2026, my clients are lost the Original
Sale Deed dated 01.12.2011, bearing
Document No. BGP-1-03059/2011-12, of Book-
1, stored in CD No.BGPDA40, Registered in the
office of Sub- Registrar, Bagepalli. In Respect of
above said property

In this regard they have lodged a police complaint
on 23.05.2026 the public to whosoever find
original document may be handed over to my
clients or undersigned advocate. Any person/s do
not have any right, title or interest of any nature in
orany lien, charge or claims in relation to the said
property. The public are hereby warned that any
transaction whatsoever with respect to the said
property would at their own risk.

J.K.MANJUNATH, Advocate
J.K.ADVOCATES
No. 7/16, Manjunatha Complex, 2nd Floor, 4th
Main Road, SSA Road, Hebbal,
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Rangareddy, Telangana-500083 and his legal
heirs are called upon by the Executants by
name Syed Zubair & Husna Kouser as the
GPA Holder are willing to sell the schedule
property in confirmation of the GPA.
Schedule Property

All the piece and parcel of the Agricultural Dry
Land bearing Old Sy.N0.53/2-P1, New
Sy.No.53/2, Situated at Goravanahalli
Village, Kasaba Hobli, Bangarpet Taluk,
Kolar District, Karnataka, India, assessed at
Rs.2-64ps, measuring 2 Acres 01 Guntas
(TwoAcres One Gunta) and is bounded on:

East by: Saba Fathima’s Land; West by:
Seetha Ramaiah’s Land; North by:
Bangarpet Tyakal Road; South by: Ramappa
and DK Balajinaidu’s Land;

In absolute confirmation and exercise of the
powers granted to them under the registered
GPA, and anyone having any objection, claim,
or problem regarding this transaction may
contact Syed Zubair & Husna Kouser, PH:
9741403946.

G.M. Sharath Kumar, Advocate
No.173, 2nd Main, 2nd Cross,
RMV 2nd Stage, Aremane Nagar,
Bengalore-560 094, Mob: 8722671197

&,C0oMaR39-571438. FR.70. 9739643090 Ph: 080 — 4097-2387 .3, WOONF, 23 WRRF VB, WHREINS | |Email. A 1@gmail.com Mobile: 9738338893 BONSRI Bangalore-560024. Mob: 8050111770
w IN THE COURT OF THE HON'BLE IN THE COURT OF THE PRL SENIOR CIVIL
sm?u% oo @ 5 asam 3@033 PRINCIPAL CIVIL JUDGE & J.M.F.C. AT JUDGEI\;I\QIIDCMi\II\'CI AT/TUMAKURU
- TR0 A0 OO TSRS T ERO0S _ SRIRANGAPATNA .V.C. No. 915/2021
m%ﬁor{racé i"e}”“@d’ 570 006 20,0 .2 .‘)dqfh P U B L I c NOTICE C.Mis.No.32/2026 PETITIONER: S.N. Ravi Kumar ~ -V/s-
@d ONT T wﬁ;ﬁ Dmﬁ eren s Hoad 1 94/2021 The GPA Executor by name Niyaz Pasha | | Petitioners : Sri. Rajegowda & Others RESPONDENTS: Zaheer Ahmed Khan and
=0 e w0T DERedsE WF S Aand S| [S/o Syed  Ismail, aged about 65 years, R/a V/s another
,qos% m:ma/ema/os 75/2026-27 Q008 21-05-2026 | |wmne 54 smromz: w@ang mab, wnmissd] |piot No.05, GC R Enclave, Beside of LNR | | Respondent: Taluk Tahisaldar, || NOTICE TO THE RESPONDENTS NO. 1(A)
Y, DEFH TOAR WERT da%d - i ' i AND (B) IN THE ABOVE CASE
g P Colony, Dammaiguda, Nagaram, Keesara KV | | Stirangapatna
wmrwa i ue;ba eda‘sb 2300 B 2.0, S . ’ ! PAPER PUBLICATION RESPONDENTS: 1(a) MOSINA KHANUM,

Whereas, the above petition has been filed
by the petitioners against the respondent
for obtaining the death certificate of
Javaregowda S/o Late Narayanagowda.
i.e. Father of the 1st petitioner and Grand
Father of the 2 to 4 Petitioners who was
died on 10.01.1963 at Belagola Village
and Hobli, Srirangapatna taluk, Mandya
District, in respect to the above said
petition if any general public have any
objection then can appear before this
Hon'ble court either in person or through
their counsel on 01.07.2026 at 11.00 AM
failure of which you will be placed ex-parte
and the matter will be proceed with an will
be heard in your absence.

Give Under my hand and seal of the
court on this the 25th day of May 2026 at
Srirangapatna

By Order of the Court

Chief Ministerial Officer, Hon ble Prl. Civil
judge & J.M.F.C. at Srirangapatna
Advocate for Petitioner: Akash M R.

KAR 3383/2023 Advocate

AMR LAW ASSOCIATES

#127/1/1, Doddamaramma Complex, Ring
Road Circle, Srirampura, Mysuru-570008,
Ph No: 8660975143
Mr.akash.advocate@gmail.com

Date :25/05/2026, Place: Srirangaptana

W/o late. Zaheer Ahamed Khan, aged about 43
years, 1(b) MOHAMED ASHIF KHAN, S/o
late. Zaheer Ahamed Khan, aged about 21
years, Both are residing at No. 9/10, 20th
Cross, 2nd Block, Akshyanagara, R.M. Nagar,
Bangalore City-560016
WHEREAS, the above claimant have instituted
the above claim petition against the
respondents for compensations due to injuries
sustained by himin the road traffic accidentina
motor vehicle accident which occurred on
21.06.2021 at about 4-15 PM within the limits
of Nelamangala Police station, Nelamangala,
involving the vehicle Maruthi Celerio XZXI Car
bearing Reg. No. KA-53-MG-0440 against the
RC owner of the vehicle and subsequently said
RC owner died and the above said persons are
brought onrecord as his L.Rs.
Take notice that you have been made as
respondents No.1(a) and (b) in the above
petition and the same is posted for your
appearance on 30-06-2026 at 11.00 AM.
before the Prl Senior Civil Judge and MACT at
Tumakuru, therefore, you are hereby informed
to appear on the said date, failing which the
case shall be heard and determined in your
absence.
Given under my hand and seal of the Court, on
this 25/05/2026
By order of the Court, Senior Sheristedar,
Senior Civil Judge & C.J.M Court, Tumakuru
Advocate for Claimant: C.S. KUMARSWAMY
C.S.K. Arcade, Near Kote Anjaneyaswamy
Temple, Panduranga Nagara,
1st Cross, Tumakuru City.
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M.V.C. 9186/2025 (SCCH-24)
BETWEEN: Sri.Mariswamaiah ... Petitioner
AND: Sri Ramanaik TM & another ..Respondents
Notice to Respondent No-1: SRI RAMANAIK TM
C/0 MARINAIK, R/at. No,01,6th Main road," Sri
Kanteshwara Nagar, Mahalakshmi Layout,
karnataka BANGALORE -56096.

Notice - Paper Publication
WHEREAS, take notice that the above named
petitioner has filed the above case claiming 42
compensation at Rs.30,00,000/-. (Rupees THIRTY
LAKHS) with costs and interest against you for the
injuries sustained by him in road accident which
occurred on 21/09/2026 at About 11:00AM near
SHANUBOGNAHALLI BUS STOP MAGADI TALUK,
BANGALORE SOUTH, Bangalore CAR Bearing No.
KA-02-ML-5699 as such you are hereby summoned
to appear before this Hon'ble court in person or by
pleader on at 27-05-2026 AT 11.00 AM to answer the
same filing which the above case will be disposed of
placing you exparte.

Given under my hand and the seal of the court this
the 18/04/2026.
By Order of Court, Asst Registrar
Court of Small Causes, Bangalore
HARSHA KUMAR. T. L,
Advocates, office at No.5, Murli complex,
Sunkadakatte main Bus Stop, Vishwaneedam Post,
Bangalore-560091, PHN0-95731 99740

BEFORE THE MOTOR ACCIDENT CLAIM
TRIBUNAL AT BANGALORE (SCCH-13)

M.V.C 4144/2025
BETWEEN: Mrs. Shanthamma and others ...
PETITIONER
AND: M/s Mahindra Logistics Limited and others ...
RESPONDENT

NOTICE UNDER ORDER V RULE 20 OF THE CODE
OF CIVIL PROCEDURE TO THE RESPONDENT NO.1
M/s Mahindra Logistics Limited, No 104, 4th Floor,
Infantry Techno Park, Infantry road, Bangalore-560001.
(RC Owner of Goods Auto No KA-51-AH-4072)
Whereas, the Petitioner has filed above petition
claiming compensation against you and another for

of Rs 30,00,000/- due to the injuries

*‘a’a FEOTANG, R I rmaca
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atabout 9:30 A.M on Laggere main road, Near Vedanth
school, Bangalore met with an accident due to rashand
negligent driving of the driver of Goods Auto No
KA-51-AH-4072.
You are notified to appear before this court in person or
by apleader/s duly instructed and able to answer all the
material questions relating to the above petition on
24-06-2026 at 11:00 A.M. If you fail to appear either in
person or through an advocate, the above petition will
be heard and determined in your absence.
Given under my hand and seal of the court on this
19-05-2026.
By order of the Court, Assistant Registrar, Court of
Small Causes, Bengaluru.
Advocate for Petitioner: Mrs. VEENASHREE .S
No 13, Guru Krupa, 1st Main, Opp Vidyavahini
School, S.G Kaval, Bengaluru.

IN THE COURT OF THE MOTOR ACCIDENT
CLAIMS TRIBUNAL AT BANGALORE (SCCH-04)

M.V.C. No. 1063/2026
BETWEEN : AMITH .R ..PETITIONER
AND : ABHISHEKA .R & ANOTHER

..RESPONDENTS

NOTICE TO RESPONDENT No. 1

Abhisheka .R, C/o. Ramesha, # Pandavapura,
Pattanagere Village, Tonnur Post, Mandya-
571434.(RC Owner of Motor Cycle Reg. No. KA-11-
EY-0314)
Whereas, the above Claim Petition is filed by the
Petitioner against you and "United India Insurance
Company Limited" for seeking compensation for a
sum of Rs. 15,00,000/- on account of injuries in the
Road Traffic Accident that occurred On.
11.08.2025 at about 08:00 P.M, while the
Petitioner was carefully travelling as Pillion rider on
Motor Cycle Reg.No. KA-11-EY-0314, when
approached near Engineering College, K R S
Mysore Road, K R Sagara, Mandya, the said rider of
Motor cycle, was riding at high speed in rash and
negligent manner so as to endanger to the public,
lost control of the Motor cycle fell down and caused
theaccident.
You are hereby Summoned to appear in this Court
inperson or pleader duly instructed on 29.06.2026
at11.00 A.M. To answer the Claim Petition.
Take notice that in default of your appearance on
the said date, the same will be heard and
determined in your absence.
Given under my hand and seal of the Court on
22.05.2026.

By Order of the Court, Assistant Registrar,
Court of Small Causes, Bengaluru.
ADVOCATE FOR PETITIONER :
Manjunath.C.R, Advocate
No. 5/9, 50 Feet Road, Muneshwara Block,

Girinagar, Bangalore-560 058.

IN THE COURT OF THE MOTOR ACCIDENT
CLAIMS TRIBUNAL AT BANGALORE

M.V.C. No. 1636/2026 (sccH - 23)
BETWEEN : SHANTAPPA ...PETITIONER
AND : S.R. SAVANDAYYA &ANOTHER

...RESPONDENTS

NOTICE TO RESPONDENT No. 1

S.R. Savandayya, S/o. Rudregowda, No. 526,
Janatha Colony, Opp. AIT College, Kengunte,
Bangalore - 560056.
(RC Owner of Car Reg.No. KA-05-NB-5525)
Whereas, the above Claim Petition is filed by the
Petitioner against you for seeking compensation
for a sum of Rs.20,00,000/- on account of injuries
in the Road Traffic Accident that occurred on
06.10.2025 at about 02:30 P.M, while the
Petitioner was Carefully walking on the left side of
road with care, following all traffic rules fit
regulations and also Pedestrian manners, Near
AnjenyaTemple, Pramod Layout, Bangalore, at that
time driver of the Car bearing Reg.No. KA-05-NB-
5525, came at high speed in rash and negligent
manner so as to endanger to the public and dashed
the Petitioner and caused the accident.
You are hereby Summoned to appear in this Court
in person or pleader duly instructed on 07.07.2026
at11.00 A.M. To answer the Claim Petition.
Take notice that in default of your appearance on
the said date, the same will be heard and
determined in your absence.
Given under my hand and seal of the Court on
23.05.2026.

By Order of the Court, Assistant Registrar,
Court of Small Causes, Bengaluru.
ADVOCATE FOR PETITIONER :

VINODA B.C., Advocate
No. 5/9, 50 Feet Road, Muneshwara Block,
Girinagar, Bangalore-560 058.
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MIRAE ASSET

Mutual Fund

In order to impart an insight on mutual fund, to educate and create awareness among the
investors about the financial market, Mirae Asset Mutual Fund undertakes numerous events
and activities at various places across the country and in number of ways such as conducting
Investor Awareness Programs (IAPs) / seminars, contents on investor awareness in print
media (newspapers, magazines etc.) and programs on Mutual Funds in electronic media
(TVs, radios etc.).

In this regard, please see below schedule of upcoming IAPs:

Date Address

Banquetoria, The Junomoneta Tower, 301-303,
Opp. Pal RTO BRTS Road, Adajan Gam, Adajan,
Surat, Gujarat - 394 510.

Banquetoria, The Junomoneta Tower, 301-303,
Opp. Pal RTO BRTS Road, Adajan Gam, Adajan,

Surat, Gujarat - 394 510.

Sugar N Spice, Opp. Patidar Samaj Wadi, Bardoli - Vyara

Road, Near Reliance Petrol Pump, 2.2 km linear Circle,

Bardoli, Gujarat - 394 601.

MIRAE ASSET MUTUAL FUND (Investment Manager: Mirae Asset Investment Managers (India)

Private Limited. CIN - U65990MH2019PTC324625)

Registered & Corporate Office: 606, 6th Floor, Windsor Building, Off CST Road, Kalina, Santacruz (E),
Mumbai-400098. & 18002090 777 (Toll free), >4 customercare@miraeasset.com (2} www.miraeassetmf.co.in

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Time

May 26, 2026 7:30 P.M.

May 27, 2026 7:30 P.M.

May 28, 2026 7:00 P.M.

Public Works Department
NOTICE INVITING TENDER

Providing & Installing Furniture in Staff Quartes of New Naroli PHC at Naroli in UT of DNH.

Ep =
s

For details please scar
dnhtenders.nic.in

ee-bldg-dnh@ddd.gov.in
0260 2642350

On line downloading start of tender 23.05.2026 @ 13.00 Hrs
documents

* Pre-bid meeting

Last date & Time for Receipt of
Bid/Uploading Bid

Online Opening of Technical Bid
On line opening of Price Bid

N.A.

30.05.2026 @ 14.00 Hrs
30.05.2026 @ 16.00 Hrs

30.05.2026 @ 16.20 hes.
(if possible)
ID.No. 2026_UTDNH_8081_1

I/lc. Executive Engineer, (PC) P.W.D., DNH, Silvassa
No.4-1(1)_NVCD.lIE-Ten.12026-27I325

NO.I P/IDM N/2/5/2026-27/179
DATED : 25/05/2026

Dtd.23/05/2026
Sda/-

Executive Engineer,
P.W.D., Project Cell Division,
Dadra & Nagar Haveli,
Silvassa

UT ADMINSTARATION OF DADRA & NAGAR HAVELI AND DAMAN & DIU
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Insjlver:;;‘sih;gn Plr_r::ess) Gu:;mnmﬂssuu\_\_ Gswﬂsmssfn’:ltmfyuﬁw é{gmmj‘:gﬁmsqg?s:vﬂoﬁmgzﬁ 10353 | VASANTHAMMA G | 500 360356 8316307 8316806 @gm@ﬂ)@ I_'I§L.D g_mm 201:_5 a‘{’m a‘LGWTLq.SUI Qg::mw&m &I_Lg'ﬁﬂf.l 12?’ 110 I)j]fﬂm&m LZ%QJLD Qu"g%rbg’&hlq-m Lﬂﬂ) aﬂé\&aﬂmuu}., 2014 f(;]bm
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561 @isg) Cosit Date: 25/05/2026 ) ) SHEELA KASHI mRuler ,é) et auflufled GLITED euéE ppedtd HmieuensSsin LkiE@sTTseaien eUiLgmed Canfl, Qeustefl, G 22, 2026 ("a —gy1 C54")
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M/ eflur si6Crm O e9AOLL Plot No — 24 Banjara Orchids Asha Officers Colony Near R.K Puram Fly Over, &gu_'/ &G’U@} @LDITU' 9 '+ B Cont - a tﬂf‘l p ! i e .(7 ; 0 'D?ﬂ > B . 5560
Go: 26052006 Ugley aeio: 1BBY/IPA-003/IPA-ICAI-N-00233/2019-2020/12773 | | | Secunderabad, Hyderabad, Andhra Pradesh — 500056 . oo, epdlanisst USGaLL® sz GLurdLflsmsd uymoflssiu@ib g o fmounisafs LSGeL e
Bib: s AFA Qesogiuiguingip Go): 31122026 Email: Sheelakasi66@gmail.com Cam_s LommILD Souev Quuiset udla|Qaiuiiul L 2 piinfenisepé@, sute arég Melienu Sia dpemn, G 25, 2026 sisim) Blsienen)
pevmudled GG Hmieuenid Senitnd (pigsaiseng esiim 2 mireniseEné@ Ssen epeod OgflelsainGADE:
a. SiorergSler s Siworergdler eflerssid
GLOTTIS LIMITED o
. 1 Apuiys Sioneid . flgm QeitifAwr (DIN: 01864871) sjeurseflsit Lgeafenw,
CIN: L63990TN2022PLC151443 Qewed eveons BuéEnNedmibg (Non—Executive Director) epss
° Regd Office: New No. 46, Old No. 311, 1st Floor, Qawed @ws@mrns (Senior Executive Director) wnpmyeuens i Lifl el sz
G I Ottls Thambu Chetty Street, Chennai, Tamil Nadu, India - 600 001, glussd sifiiug, Gueid seumy e Cor Busesrmseb
Website: www.glottislogistics.in wédw Bieuns uesflurenyraeyd Hudiug).
FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED MARCH 31, 2026 Orevergiy erengp s e US| aisBau g, MCA-ours) oiidssiiuiL pamouren Gpagers) Qosyfl_ied
Qurdl M eNBGLL ('NSDL") Caeneusener Himieuenid mHLGSSwsTeng). Qgreneogy Wsnensm auns@lude| GHSs
( Amounts in % Lakhs, unless otherwise stated ) ;ﬂ'ﬂ“’:” 5"2—.@“’9 Suned f’”zg)] ifleflinden 9@ LESus Lyl iU e
IS TEMEVSTT WW@] TS GU L, IMSTET L6160 6vT
Standalone Consolidated - . -
s. efleurri Gz whpib Crrid
No. Particulars Quarter ended Year Ended Quarter ended Year Ended a 5 ¢ PRI p
b 0 ; 5L : * oyl custeflsdipen, G 22, 2026
31 Mar 2026 | 31 Mar 2025 | 31 Mar 2026 | 31 Mar 2025 | 31 Mar 2026 | 31 Mar 2025 | 31 Mar 2026 | 31 Mar 2025 preogn Soreng enéeiugel seAseam arsth Gad 2
. N . R . N R R . 5 (&L i S IE iré) N+ , y . wofl
(Unaudited) | (Unaudited) | (Audited) | (Audited) | (Unaudited) | (Unaudited) | (Audited) | (Audited) Ogremegn Bsramgy) e iLSe) areob Agrbsi HaTEgm "1;;;‘;22 i Jreme eeoe
1 | Revenue from Operations 19,585.18 30,712.41 72,258.81 94,117.27 19,585.18 30,712.41 72,258.81 94,117.27 . . . R .
Qaenevgr Wsitenem aund@UUSe) (Pigey eflwrpélpenio, g6 25, 2026 I6iTm
2 | Total Revenue 20,085.21 30,807.25 72,940.41 94,254.19 20,082.55 30,807.25 72,937.75 94,254.19 wreney 5.00 wewfl (BiHw Crriig)
3 | Net Profit/ (Loss) for the period before Tax, Qeisafen oL . s Qafledoy O e L b brAC
Exceptional and/or Extraordinary items) 1,376.18 1,545.43 5,078.30 7,586.61 1,372.10 1,545.43 5,074.22 7,586.61 :3.5@::;:2 azuz;”fgmj;’gg&:f;;i p_; e j;‘ﬁif‘é Mﬂfg@“&"ﬁ;ﬁf@g‘f;ﬁ; gg;;“;%;
4 | Net Profit/ (Loss) for the period before tax Qeaussiiul L méell iy LUkiE asamssle Sauiss mausdmhesh uniGaele cdgissmsde G ms@Lb.
(after Exceptional and/or Extraordinary items) 1,376.18 1,545.43 5,078.30 7,586.61 1,372.10 1,545.43 5,074.22 7,586.61 syl Cadwenn e mirdenyns Geveons puit @is Sfledliemu saae Crrsssdnsns vl GCL &nms Coam@b.
5 | Net Profit/ (Loss) for the period after tax 86 Sivragden Bg arsg udle Qeluiuliedy epudlaisd smss CSIIb5 LIHD Si@ILHGEILL
(after Exceptional and/or Extraordinary items) 1,071.30 1,135.87 3,771.62 5,615.24 1,067.22 1,135.87 3,767.54 5,615.24 DML LM &eiT.
6 | Total Comprehensive Income for the period a&]u.lrl;pmf.)h‘.pt’mm, 296 '25, 2026 amg. wrenev 5.00 Lofmrﬂ (|ST)$© .Gms\) an.sm\)y.n .Lﬂsn'ra.ﬂ@ unsGLLS e
i - ] SieindésiiuLng), sige n@ NSDL—soy6 Qgremegy Weensm) auné@Liudle) semd (pLésiiu@ib.
ng(t)g‘:;l)s(;nagnZrgftlge(:_gzigl[f)?(rel:r;is‘)lsg(l)gcome BUTE aund@ssnen @—Ceunign GQswedwpemnenw Hwrnuwrer whmbd QeuefliumLwren Weopuled BLSgMSHE,
(after tax)] 1,079.29 1,137.77 3,777.46 5,618.71 1,075.20 1.137.77 3,773.38 5,618.71 @m‘mmw; @ﬂaﬁs Qws{'ﬁ("‘; ?Sw;zfé ?;/acl(g;"?%ué;‘—m steeredid] (M/s. Alagar &( sti_ci?'eS)LLP%ﬂumﬂmﬁﬁm Guevnetremio
- - - ukGsnrne slm. M. gjpsar : : Sleungenen yueuremyns (Scrutinizer) eumflwibd Hluwiblggjeeng).
7 | Paid-up Equity Share Capital 1,848.06 1,600.00 1,848.06 1,600.00 1,848.06 1,600.00 1,848.06 1,600.00 suned aunsE oyfleliy Hneasser Gamamusenonar wwwudsin, NSDL @epemmusamonar www.evotingnsdl.com
8 | Earnings Per Share (of % 2 each) (Not (Not (Not (Not wHnb Hneuensden LBEss UL iguedLOul Qeen LkigE afletr  @emeru oo eMAGLL
(for continuing and discontinued operations) Annualized) | Annualized) | (Annualized) | (Annualized) | Annualized) | Annualized) | (Annualized) | (Annualized) (www.bseindiacom) whmd Cragesd evLns eeevCEERE oot GhHur AL (www.nseindiacom) spflwieubled
a. Basic 1.16 1.42 4.38 7.02 1.15 1.42 4.37 7.02 z"’"—é"ﬂﬂ)ﬂ- a6 (@ form) 5 8 G e
- srenam| (wewmullev (Electronic form) uirki@aenst eneusdlm& @b HMID ShissT Wlemenerss) Ie06vg) QuThIGE6TL
b- Diluted 1.16 1.42 4.38 7.02 115 1.42 4.87 7.02 LaINéaTs LBIGSITa6T, Sibshs QLurdlLf unmgd@usi (Depository Participant) oifleynisdw BevL(penpiiLig,
Notes: et 4G semsde aleurmsments ey Qaww/Uglss Cal s Qaneeniin@Epniser.
1. The above results for the quarter and year ended March 31, 2026 have been reviewed by the Audit Committee and approved by the Board of Directors at their meetings held on Qgnevevgiy Wenenay auns@LUSey OgTiuter alarksensd, swaolsig sund ke Sifleliteul umiésab.
May 25, 2026. Qgrenevgy Wenensmy eund@riudley Qgniuner gCsamib Cadelad/Gmpsad @mbane, Bhisd Swmws. Nrmssn
2. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges under Regulation 33 of the LODR Regulations. The full format of the unsuGev (Ms. Prajakta Pawle), Creagened Qesupfliiesd QLuréliifl eMBGLL e & Qgniy Genenareo;
quarterly financial results are available on the Stock Exchange website www.bseindia.com and on the Company's website www.glottislogistics.in Qg iy eNeurmiss: 022—48867000; flenemmeneev: evoting@nsdl.com.
episeunsmi (Scrutinizer) @—Ceun g spiienes Piuss NG seo1g SMsmamus semeaflGur oibeg semeoarme
) idsilssiul L Caun puflGuor swiifuun, Cueib wpyeyset Qeusteflsdpeny, a9 26, 2026 SysGnr Sieveg)
For and on behalf of the Board of IZ)_lrec_tor_s of 25HE (oG Hmeuengden LBGse Ul LUl Gieten UkIEGE FHmsUle yfleldaL@ID. (PigeseT
Glottis lelst:;i Aneuemsden @ememmugemoner www.udsin whmyd NSDL @ememmugemoner  www.evoting.nsdl.com  gydlweupilevd
- QeuafludL_ L@ b.
) Ramkumar Senthilvel SIUBLLL it siefgev eNNCLL1gHars
Place:Chennai Managing Director @uub/-
Date: May 25, 2026 DIN: 07754138 DL 1b: Qasremer FhSwr FreewTer
mrer : G 25, 2026 Bnieuars Qsweoreri LHMID Ssellenrss siSar
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PUBLIC NOTICE

NOTICE is hereby given that we are
investigating the ownership rights of MRS.
ROSE ROBERT RODRIGUES, an adult,
Indian Inhabitant, residing at Flat No. B/403,
Nancy Towers, Wanawadi, Pune 411 040,
Maharashtra (“Owner’) in respect of all that
piece and parcel of land bearing Survey No.
20 Hissa No. 2 corresponding to CTS No.
1258 admeasuring 1112.04 square meters
(as per property register card area is 1050.40
square meters and as per 7/12 extract, area
is 1214 square meters) situate at Village
Kanjur, Taluka Kurla, Mumbai Suburban
District within the municipal limits of Municipal
Corporation of Greater Mumbai and within the
Registration District and Sub-Registration
District of Mumbai (“Property”).
Any and all persons/entities including any
bank and/or financial institution having any
share, right, title, benefit, interest, claim,
objection and/or demand etc. against the
Owner and/or in respect of the Property or
any part thereof by way of sale, transfer,
exchange, let, lease, sub-lease, license, leave
and license, care taker basis, tenancy, sub-
tenancy, assignment, release, relinquishment,
mortgage, inheritance, bequest, succession,
gift, lien, charge, maintenance, easement,
trust, occupation, possession, family
arrangement/settlement, litigation or any
other method through any allotment, booking,
reservation, agreement, deed, document,
memorandum of understanding, writing,
conveyance deed, devise, decree or order of
any Court of Law, contracts, agreements,
pledge, lien, share-holders agreement, share
-purchase agreement, development rights,
joint development rights, partnership, FSI
consumption or TDR, project manager,
development manager, collaboration
agreement or encumbrance or otherwise of
whatsoever nature, are hereby required to
make the same known in writing, along with
documentary evidence to the undersigned at
the address mentioned below within 14
(fourteen) days from the date of the
publication of this public notice, failing which,
such claim(s) and/or objection(s), if any, shall
be deemed to have been waived and/or
abandoned.
Dated this 26th day of May, 2026

Mr. R.R. Sharma,

Advocate,

Address: Office Nos. 2 & 3, Ground Floor,
“Guruvidya”, Co-Op. Hsg. Soceity Limited,
98A-Junction of Hill Road and Jain Mandir
Marg, Bandra West, Mumbai 400 050

e-mail: advrrsharma@rediffmail.com
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